Thursday,
23rd March, 1893

ABSTRACT OF THE PROCEEDINGS

OTF TUE

@omail of fle Goveynoy Genoyal of India,

LAWS AND REGULATIONS

Vol. XXXII

Jan.-Dec., 1893



ABSTRACT OF THE PROCEEDINGS

OF

THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA,:

ASSEMBLED FOR THE PURPOSE OF MAKING

LAWS AND REGULATIONS,

1893

VOLUME XXXII

FUmrgaw-‘ ‘
nb On. 8. 4&7

“; £ ,}5/
PEFA S S
\\Q.a. \)\“ b/

CALCUTTA
PRINTED BY THE SUPERINTENDENT OF GOVERNMENT PRINTING, INDII\;
1893



Abstract of the Proceelings of the Council of the Governor General of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the Acts of Parliament 24 & 25 Vict., cap. 67, and 55 & 56
Viet., cap. 14.

The Council met at Government House on Thursday, the 23rd March, 1893.

PRESENT: N

His Excellency the Viceroy and Governor General of India, 6.c.M.G.,
* 6.M.8.I, G.M.LE., presiding.
His Honour the Lieutenant-Governor of Bengal, K.c.5.L
His Excellency the Commander-in-Chief, v.c,, 6.c.B., 6.C.I.E., BR.A.
The Hon’ble 8ir P. P. Hutchins, K.c.s.1.
The Hon’ble Sir D. M. Barbour, k.C.5.L T
The Hon’ble Sir A. E. Miller, KT., Q.c.
The Hon’ble Lieutenant-General H. Brackenbury, c.B., R.A.
The Hon’ble Sir C. B. Pritchard, K.C,1.E., C.8.1. '
The Hon’ble J. L. Mackay, c.1.E.
The Hon’ble Dr. Rashbehary Ghose.
_The Hon’ble Palli Chentsal Rao Pantulu, c.1.E.
The Hon’ble Sir G. H. P. Evans, K.C.LE.
The Hon’ble Fazulbhai Vishram.
The Hon’ble C. C. Stevens.
The Hon'ble J. Buckingham, c.1.E.
The Hon’ble A. 8. Lethbridge, y.D., C.8.I.
The Hon’ble J. Woodburn, ¢.5.1.

QUESTIONS.

The Hon’ble Me. BuCkKINGHAM asked :—

I. Whether the effect of the assessment rates adopted for-the revision of
the land-revenue settlement in Assam will result in the enhancement of as
much as 100 per cent. on a large proportion of raiyats’ holdings under “ ordi-
nary > cultivation ?

II. Whether any limit of total enhancement on individual holdings is
prescribed, as in Bombay ?

The Hon’ble Siz ParLip HurcHINs replied as follows :—

“The Government of India are not yet informed as to the extent to which
assessments of holdings will be raised, or whether in any case they will be
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doubled. The Chief Commissioner was instructed that it might be desirable
to impose a limit on the assessment of individual holdings, but no report has
yet been received as to the limit he proposes to adopt. The limit on indivi-
dual boldings in Bombay is 100 per cent., and lower limits are laid down for
villages and districts. I do not think it possible that the new land-tax on
any individual holding in Assam will be doubled, though I believe that the
assessment on some particular lands may be increased to that extent. The
doubling of the ratgs on some individual holdings or on particular classes of
land need not necessarily result in an equivalent increase of the assessment
on any considerable area. If, however, it should be found, in individual
cases, that the immediate imposition of the full enhancement deduced from
fair rates would be unduly severe, the system of progressive assessments now
usually adopted in cther Provinces in similar circumstances will doubtless be
followed in Assam. _ That is to say, a moiety or other fraction of the enhance-
ment will probably be taken during the first years of the term for which the
settlement is made, then a larger fraction for a few more years, and only after
that the full assessment.”

FINANCIAL STATEMENT FOR 1893-94.

The Hon’ble 81r DavIip BARBOUR said :—* In accordance with the rules
made under the Indian Councils Act of 1892, the annual Financial State-
mepnt must be explained in the Legislative Council of the Government of
India and may be discussed by the Members of that Council, each of whom
is entitled to receive a printed copy of the Statement.

““ A printed copy of the Financial Statement has been supplied to each
Member of the Council, and I shall now proceed to explain the gemeral
financial position of the Government of India ; such discussion of the Finan-
cial Statement as may be considered necessary can take place subsequently.

“In the explanation which I propose to lay before this Council I shall
confine myself almost entirely to Imperial Revonue and Imperial Expendi-
ture, and I shall neither take up matters of minor importance nor attempt to
deal with Provincial and Lecal Finance, my special object at the present
moment being to convey to the Council and to the public a correct outline of
‘the general financial position of the Government of India: those who wish
for further and fuller information will find it in the body of the Financial
Statement,

1 shall deal, as is usual, with the transactions of the Government of
India under the three following heads : —

(1) The Accounts of the financial year 1891-92 which have been finally
closed.



FINANCIAL STATEMENT FOR 1893-94. 119
1893. [Sir David Barbour.]

(2) The Revised Estimate of the financial year 1892-93 which ends on
the 31st instant.

(3) The Budget Estimate of the commg year—1893-94.

“The explanation I am about to give is printed as Part I of the Financial

Statement, and where Revenue or Expenditure is i:nentioncd it should be

understood that Imperial Revenue or Imperial Expend 1ture is meant, unless the
contrary is stated in the context.

“The financial position of the Government of India, at the present
moment, is such as to give cause for apprehension, and T shall be obliged, in
the explanation I am about fo lay before this Council, to go back a short way
into the history of the past in order to bring out more clearly the nature of the
difficulties with which we have to contend and the causes to which tliey owe
their existence. It will not be necessary for this purpose to go back further
than March, 1891, the month in which the Budget Estimates of the financial
year 1891-92 were issued. This is the latest year of which the Accounts have
been finally closed. .

“ Section I—Accounts of 1891-92.

“ When the Budget Estimates for the year 1891-92 were being framed,
just two years ago, the rate of exchange was taken at what would now seem
the excessive figure of 1s. 52d. the rupee ; the surplus shown in the Estimates
was Rx. 115,600, and practical equilibrium between Revenue and Expenditure
was secured.

“It was explained in the Financial Statement issued in March last that
from a financial point of view the unfavourable incidents of the year 1891.92
were (1) a fall in the average rate of exchange of the year to 1s. 471 3d.,
involving an increase of the net Expenditure under Exchange by Rx. 782,200,
(2) a considerable increase in Military Expenditure, chiefly on account of ex-
peditions, and (3) a falling off in Land Revenue owing to scarcity ; on the
other, or favourable, side of the Account there was (1) a very large increase of
‘Railway Revenue, (2) a substantial increase of net Opium Revenue, and (3)
a satisfactory growth of Ordinary Revenue other than Land Revenue.

“It appeared at that time, March, 1892, that the changes for the worse
which had occurred during the year 1891-92 would slightly outweigh the
changes for the better, and Expenditure was shown in the Revised Estimates of
1891-92 as being somewhat in excess of Revenue ; at the same time it was anti-
cipated that some improvement might occur at the last moment and that the
Accounts of the year when finally closed would show a surplus. This hope
has been realised, and the Accounts of 1891-92 have closed with a surplus
of Bx. 467,000—a not unsatisfactory result, even though the larger part of
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that surplus is due to a payment which it was expected would be made to the
War Office in 1891-92 having been postponed to 1892-93 ; the provision made
on this account in the Revised Estimates of 1891-92 was £240,000. The
amount actually paid in 1892-93 was £208,000 and the finances of the year
1891-92 have been relieved at the expense of those of ihe current year.
“With 1891-92 the era of surpluses, I regret to say, comes to an end.
During the four years from 1884-85 to 1887-88 there was an aggregate deficit
of Rx. 5,08,000. In 1888-89 there was a surplus of Rx. 37,000, in 1889-90 of
Rx. 2,612,000, in 1890-91 of Rx. 3,688,000, in 1891-92 of Rx. 467,000, the
aggregate surplus of the four years being Rx. 6,804,000. The Revised Esti-
mates of the year which is now drawing to a close, and the Budget Estimates of
the year on which we are about to enter, show deficits of considerable magnitude.

“Section II.—Revised Estimate of 1892-93.

“ I row come to the Revised Estimates of 1892-93—the year which is just
about to close,—and I shall in the first place call attention to the conditions
vnder which these Estimates of 1892-93 were originally framed. The fall in
the rate of exchange during the year 1891-92 had been so great that in the
Financial Statement for 1892-93 some difficulty was experienced in securing
equilibriumc  between Revenue and Expenditure. The fall in the rate of
exchange, from 1s. 5}d., the figure taken for the Budget Estimates of 1891-92,
to 1s. 4d., the highest rate which it was considered safe to take for 1892-93,
caused the charge for Exchange to increase by no less than Rx. 1,708,000. We
were able to cover this heavy loss and to secure a small surplus of Rx. 146,600
in the Budget Estimates of 1892-93, but it was only a concurrence of fortun-
ate incidents that enabled us to do so. These fortunate incidents were (1) the
receipt of contributions to the extent of Rx. 466,000 from Local Governments
on revision of the Provincial Contracts, (2) the anticipated growth of general
Revenue under the Principal Heads (excluding Opium) to the extent of
Rx. 625,000, (3) the anticipated growth of Railway Revenue to the extent of
Rx. 606,000 in India, less increased expenditure in England of £51,800, and
(4) a substantial improvement under Interest in India owing to our having
been able to avoid borrowing for some years, and to our having inereased the
Paper Currency investment by one crore of rupees.

“ The rate of exchange taken in the Budget Estimates of the current year
—namely, 1s. 4d. the rupee—has not been realised. The actual rate of exchange
at the present time is unsettled, and at this moment is below 1s. 2- 5d., and the
average rate for the year isslightly below 1s. 3d. ; the net charge for Exchange
has increased by Rx. 1,936,600, of which Rx. 1,635,300 is due to the fall in the
rate of exchange, and the remainder Lo increase of sterling Expenditure. Noris
this f:11 in Exchange the on)y untoward event which has affected the figures of
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the year 1892-93 ; there is also an increase of the net sterling Expenditure in
England, amounting to £502,600, and involving, with Exchange at the Budget
rate of 1s. 4d., an increased burden of Rx. 913,900, and there is an incresse in
the prendsture under Army Bervices in India to the extent of Rx. 515,500.

“Tue three great caus-s of increased Expenditure during the year 1892-
93 have been (1) the fall in the rate of exchange, which caused an increase
of Rx. 1,635,500, (2) increased sterling Expenditure, involving a burden of
Rx. 903,300, and (8) increased Expenditure on the Army in India to the
extent of Rx. 515,600, making a total of Rx. 3,054, 00. As thesurplus shown,
in the Budget Estimaies was only Rx. 146,600, and the three causes I have
just mentioned increased the Expenditure by Rx. 3,054,700, it will probabiy
be a surprise to most people to learn that the deficit shown in the Revised
Iistimates is only Rx. 1,081,900, a figure which will no doubt be still further
reduced when the Accounts of the year are finally closed. The Budget
Lstimates show a surplus of Rx. 146,600 and the Revised Estmates show a
deficit of Rx. 1,051,900 ; there has, therefore, been during the yeara falling off
or deterioration on the whole account of Rx. 1,228,600, being the amount of
surplus shown in the Budget Estimates plus the amount of deficit shown in
the Revised Estimates. The three great causes which I have already men-
tioned having been sufficient to cause a falling off to the extent of
Rx. 3,054,700 and the actual falling off, everything included, being only
Rx. 1,228,500, it follows there must have been aun improvement in other
directions of BRx. 1,825,200, being Rx. 3,054,700 minus Rx. 1,228 500. T
shall explain a little later in what way this improvement of Rx. 1,826,200
was obtained, but in the first ivstance it will be convenient to state the
causes of the increase in sterling Expenditure and of the increase in Expen-
diture on the Army in India.

“The chief increases in sterling Expenditure in England are £427,800
under Army Services, £123,400 under Marine, £81,900 under Superannuatmn
Allowances and Pensions, and £37,600 under Interest.

“The increased Expenditure under Armny was caused by the payment of an
arrear charge of £208,000 to the War Office in 1892- 93 instead of in 1891-92
88 originally intended, and by the adopt]on of a rule for the payment of fur-
lough allowances and retired pay in arrears at the end of each month instead
of in arrears at the end of each quarter. Such a change must, from the
nature of the case, add to the total charge in the firsc year because the allow-
ances are paid sooner than would otherwise be ths case, and the amount due
at the end of the year is reduced. The same cause accounts for the increase
of £81,900 in civil Superannuation Allowances and Pensions. ‘I'he increase
in the Marine oharge is due to payments on account of the construction of
ships and a dredger, which were not provided for in the Budget Estimates.

:
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“ The increase of £37,600 under Interest is due to discount on a sterlinrg
loan of £1,300,000 raised during the year for advances to Railway Companies-
and discharge of Railway Debentures.

“The increased Expenditure of RxX. 515,600 on Army Services in India
is due to the following causes : —

Kx.
Suppression of disturbances in the Lushai Country . . 60,000
Isazai Field Force . . . . . . . . 50,000
Gilgit Ageney e X )
Kajuri Kach Force . . . . . . . . 100,000
Kurram Escort . . . . . . . . 45,000 B
Trapsport charges for supply of Gilgit Agency . . » 78,400

Arrear charges connected with the Manipur Expedition . . 1,600

Rise in price of food and forage and increase in the number of
transport animals to be fed (about) . . . . 150,000

Total . 500,000

S ————

“ There were also other increases of charge of minor importance and some
decreases of no great magnitude which need not be separately specified.

“I come now to the explanation of the fact that, with an inerease of
sterling Expenditure involving at the Exchange of 1s. 4d. a burden on the
finances of Rx. 903,900, with an increase in Army Expenditure in India
amounting to Rx. 515,500, and with anincrease of Rx. 1,635,300 on account
of the fall in the rate of exchange, giving in all a deterioration of
Rx. 3,064,700, the deficit is only Rx. 1,081,900. In making this explanation
it will be most convenient to deal separately with the Opium Revenue,
deducting Opium Expenditure from Opium Revenue so as to get the figure

of net Revenue.

It is at first sight not a little remarkable that an unfavour-

able Opium crop should, for the present, have had the effect of materially
increasing the Revenue and at the same time largely reducing the Expenditure,
the total gain in net Opium Revenue in India as com.pared with the figures
of the Budget Estimates being no less than Rx. 971,900.

“In the first place, I may mention that the poppy cultivation failed to a
large extent in the cold weather of 1892, so-that the sums paid to the culti-
vators, which sums fall into the accounts of the current year, were greatly
reduced in amount, and the tfotal Expenditure in India under Opium in
1892-93 proved to be Rx. 1,693,900 as compared with the Budget provision
of Rx. 2,233,900, the saving being Rx. 640,000.

“The knowledge that the crop of Opium was a poor one immediately affeoted
the market, and a rise took place in the price of Bengal Opium. In making our
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Budget calculations we had estimated the price of Bengal Opium at R1,050 a
chest, while the average price actually ohtaiuned has proved to be R1,247. If
we could have continued our sales throughout the finanecial year at the figures
of the earlier months, the gain from the increased price of Bengal Opium would
have been Rx. 1,065,200. As the reserve stock of Opium was running down,
this could not be done, and the quantity of Bengal Opium to be sold monthly
was reduced from 4,500 chests to 3,642 chests with effect from 1st October,
1892. The exports of Malwa Opium also proved smaller than the Estimate,
and than had been the case for many years, Consequently the gross Revenue
from Opium exceeds the figure of the Budget Estimates by only Rx. 331,900.
As the gross Revenue from Opium increased by Rx. 331,900 and the
Expenditure was reduced by Rx. 640,000, the increase in the net Revenue is
Rx. 971,900.

“ In addition to the great improvement in net Revenue from Opium,
which I have just explained, and which, I must admit, is accidental, temporary,
and, from a financial point of view, far from satisfactory, there has been a
general increase of Revenue under almost every head in the Estimates.

“The total gross Revenue in India shown in the Budget Estimates of
1892-93 was Rx. 65,399,5600; the amount shown in the Revised Estimates
which are now published is Rx. 66,423,300, being an increase of Kx. 1,023,800.
Of this increase I have already taken info account the increase of Rx.
331,900 in Revenue from Opium ; excluding the temporary and accidental
increase in Opium Revenue, there has been, therefore, during the year an
improvement in Revenue of Rx. 691,900. _

“ There is nothing which has so beneficial an influence on the growth of
the general Revenue as timely and plentiful rains and good harvests, and, as
India has been on the whole somewhat unfortunate in these respects during
the last few years, the increase of Revenue which I bave just stated is
specially satisfactory, inasmuch as it shows that, although the progress of the
country may have been impeded by the occurrence of unfavourable seasons,
it bas not been stopped or even seriously checked. Nevertheless, the growth
of Revenue during the year appears to show traces of the influence of
unfavourable seasons. There is not a very remarkable increase of Revenue in
any direction, and the satisfactory aggregate increase which has been secured
is due to moderate increases under almost all heads, and indicates steady and
general improvement rather than unusual expansion.

“ The only decreases of Revenue of any importance are Rx. 120,700 undgr
XXIV Exchange, Rx. 76,000 under Customs, and Rx. 34,800 under Interest.

“The amount of Revenue showz under XXIV Exchange depends on the
average market rate of Exchange during the year, on the rates fixed by contract
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with the Railway Companies for regulating certain transactions between them
and the Government, on the nature and extenc of these transactions during the
year, on the extent of Remittances during the year, and on the rate of Ex-
change fixed yearly for the settlement of accounts between the Indisan and the
Home Government. Increases or decreases of Revenue under such a head are
of course no indication of the general progress or prosperity of the country.
The falling off under Interest is due to the fact that the Railway Ccmpanies
did not overdraw their capital (o the extent anticipated, and an increase or
decrease of Revenue from interest on advances to Railway Companies has not
any bearing on the question of the growth of ordinary Revenue. The falling
off in Customs Revenue is due o reduced exports of rice from Burma.
*“ The principal increases of Revenue are tle following :—

Head of Account Rx.
State Railways . . . . . . . 143,600
Laod Revenue . . . . . . 117,800
Salt ., . e e oL 104,000
Ming . . . . . . . « 99,400
Excise . . . . . . . . 19,800
Irrigation, Major Works including Land Bevenue due
to Irrigation . . . . . . 69,900
Stamps . . . . . . . . 60,200
Army receipts . . . . . . . 51,100
ToTaL 724,700

“ As the increase in net Opium Revenue is Rx. 971,800, ard the increase
of Revenue under other heads is Rx. 691,900, we get a total improvement
in Revenue of Rx. 1,663,800. This it will be recollected is the increase
in Imperial Revenue, and does not tuke into account Provincial and Local
Revenue, the amount of which has no bearing on the sarplus or deficit of the
year. I may, however, mention that the increase of Provincial and Local
Revenue during the year is Rx, 592,500.

“The growth of Revenue during the current year has, as I. have.just
shewn, been sstisfactory, and it is hardly less satisfactory that the public
‘Expenditure in India during the same period has, with only a single exception
of importance, been kept well within the Budget Estimates. - The Budget
Estimate of this Expenditure for the current year was Rx. 41,628,500 and the
corresponding figure of the Revised Estimate is Rx. 41,341,600, a reduction in
‘the aggregate Expenditure of Rx. 286,900. If we eliminate from the account
the decrease in Opium Expenditure of Rx. 640,000, which must be admitted
to be accidental and temporary, and with which I have separately dealt, it will
be seen that the increase of Expenditure under all other heads has been
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Rx. 353,10, an increase which is more than accounted for by the increased
Expenditure of Rx. 515,600 on Army Services which I havc already explained.

“ The Expenditure under all beads other than Opium and Army Services
is very closely in accord with the Budget Estimates both in aggregate amount
and in details and need not be further examined. It will suffice to mention
that, excluding Expenditure under Opium and Army Services, there is a small
saving of Rx. 162,400, an amount slightly less than the saving which occurs
under the Railway Revenue Account.

*“The explanations already given, and which I fear may have proved
somewhat tedious, place me in a position to sum up in a few words the
financial results of the year 1692-93.

“In first place, we have had a net increase of sterling expenditure
amounting to £602,600, which (taking exchange at the Budget rate of 1s. 4d.)
involves an increased charge of Rx. 203,900. In the next place, we have had
increased Expenditure on the Army in India amounting to Rx. 515,500 ; and
lastly, and most important of all, there has been a fall in the rate of
exchange from 1s. 4d. to 1s. 3d., involving a net increase of the charge in the
columns headed Exchange of no less than Rx. 1,635,300 ; the total falling off
during the year from these three causes being Rx. 8,054,700, To balance
this great and disastrous falling off we have, in the first place, the temporary
and accidental increase in net Opium Revenue in India of Rx. 971,900; in
the next place, we have a satisfactory growih of Revenue under other heads
of Ex. 691,900, and we have a slight saving of Expenditure (excluding Army
Services and Opium) which amounts to Rx. 162,400. Tbe total impreve-
ment is Rx. 1,826,200. .

“Our losses exceed our gains by Rx. 1,228,500 and the Budget surplus of
Rx. 146,600 is converted into a deficit on the Revised Estimates of
Rx. 1,081,900,

“The Final Accounts of each financial year usually, and I may say in-
variably, show improvement over the Revised Estimates, and I fully anticipate
that in March 1894 my successor will be able to announce that the actual
deficit of the year 1892-93 is below the figure at which it is now placed.

‘“ However satisfactory this result may appear at first sight, and under
all the circumstances of the case, a closer examination of the figures affords
ground for apprehension.

““The temporary and accidental gain in net Revenue from Opium will dis-
appear in 1893-94 and the influence of short crops in past years will still
further reduce the income from Opium. On the other hand, the loss due to
the fall in the rate of excharge will remain, and will increase, because there
is at the present time no prospect that the rate of exchange will be as high in

D
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1803-94 as it has been in 1892-93, and the fall will not merely add largely
and directly to the burden of Indian Expenditure, but will materially increase
the cost to be incurred on account of the British troops serving in India,
whose pay is fixed in sterling. On the other hand, we may expect to retain
a large proportion of the increase of ordinary Revenue which we obtained in
1892-93, and the causes by which the sterling Expenditure was swollen in the
current year will no longer operate.

“ The prospeotive loss exceeds the amount of gain on which we can reckon
and we may say at once, and without waiting to examine the Budget Esti-
mates of 1893-94, that the deficit of the year 1893-94 must exceed that of
1892-93 by a considerable amount.

“Section III.—Budget Estimate of 1893-94.

“Ip the Estimates of the coming year the total Imperial Revenue

in India and England amounts to Rx. 66,648,800, and the total Imperial
Expenditure to Rx. 68,243,900, and the deficit is Rx. 1,695,100.

“The announcement of a large deficit will not, I believe, come as a surprise
to tbose who have paid any attention to financial matters during the past year,
or who have taken their opinions on the subject from the public Press. I
shall now explain the exact influence exercised upon the financial position of
the Government of India by the various causes which have come into operation
during the last twelve months, and which have resulted in transforming the
small surplus of the Financial Statement of 1892-93 into a deficit for the
coming year which exceeds one and a half crores of rupees. The immediate
and principal cause, as every one knows, is the fall in the rate of exchange,
but there are other causes of less importarce which also require notice.

“In the explanation I am about to make I shall take as my starting point
the Budget Estimates of 1892-93, which showed a surplus of Rx. 146,600, and
shall trace the various changes, favourable and unfavourable, which in the
course of twelve months have brought us face to face with a deficit of
Rx. 1,695,100. For the purposes of this explanation it will be convenient
to again call attention in this place to the leading features of the position as
it presented itself in Mareh 182,

*“ In the Financial Statement for 1892-93 it was stated that the fall in the
rate of exchange from 1s. 5}d. to 1s. 4d. had imposed on the finances of India
an additional burden to the extent of Rx. 1,708,000, being the increase
of Exchange on the net sterling Expenditure, in addition to an increase of
Rx. 205,000 in the pay of the British Troops, and it was explained that
this increase of charge had been met (1) by contributions from Local



FINANCIAL STATEMENT FOR 1893-94. 127
1893.] [ Sir David Barbour.)

Governments, (2) by anticipated increase of Railway Revenue, (3) by growth
of Revenue under the Principal Heads, and (4) by some improvement under
Interest owing to our having been able to avoid borrowing for some years, and
to our having invested in Government securities a larger amount of the Paper
Currency Reserve. The additional burden thrown on the finances in March
1892 was a very heavy one, and it was only a combination of favourable cir-
cumstances that enabled us to ineet it for the time. The further and addi-
tional burden thrown on the finances at the present time is even greater than
that of a year ago and another combination of equally favourable circum-
stances does not recur.

“In the Estimates of the coming year the rate of exchange has been
taken at 1s. 2id., the approximate market rate of the date on which the Esti-
mates were first compiled. The market rate of the present moment is con-
siderably below 1s. 2d., but the recent fall appears to be due, to a consider-
able extent, to mirapprehension and panic. In any caseit is quite impossible
for us to recast our Estimates from day to day in the vain hope of being able
to follow the fluctuationsin Exchange. It will suffice to say that a drop in Ex-
change from 1s. 23d. to 1s. 2}d. would add Rx, 439,000 to the Expenditure.
The rate of 1s. 24d. taken in the Estimates, though in excess of the market
rate of to-day, is five farthings lower than the rate taken in the Budget of
1892-93, and the additional Expenditure, direct and indirect, for which we
have to provide in consequence of this fall in the rate of exchange comes to no
less than Rx. 2,229,4C0.

“The net sterling Expenditure in the Estimates of the coming year is
£15,650,300, and the charge for Exchange at 1s. 2id. the rupee is
Rx. 9,814,600; if we could have taken Exchange at the rate adopted in the
Budget Estimate of 1892-93, namely, 1s. 4d., the net charge for Exchange
would have been only Rx. 7,825,200, and consequently the fall in the rate of
exchange between March 1892 and March 1893 has added directly to the
Expenditure of the Government of India the difference between these
amounts, or the sum of Rx. 1,989,400, .

“ The pay of the British Troops serving in India, or in any other part of
Her Majesty’s dominions, is fixed in sterling, and must be converted into the
currency of the country in which they are serving at a rate fixed annually,
and intended to approximate to the average market rate of the year, The
fall in the rate of exchange to 1s. 23d. has added on this aceount a further
sum of Rx. 240,000 to the Indian Expenditure, causing the total additional
charge, direct and indirect, on account of Exchange to amount to
Rx. 2,229,400.

“The estimated surplus of 1892-93 was Rx. 146,600, and the estimated
deficit of the coming year is Bx, 1,695,100, showing a total deterioration in
the year of Rx. 1,741,700 ; as this sum is less by Rx. 487,700 than the falling



-128 FINANCIAL STATEMENT FOR 1893-94.
[ Sir David Barbour.) [28rp MARCH,

off due to the fall in Exchange alone, it will be obvious that, but for the fall
in exchange below last year’s Budget rate of 1s. 4d., the Estimates of 1893-94
would have shown an improvement over those of 1892-93 amounting to
Rx. 487,700, and I should now have been in a position to announce a surplus
of Rx. 634,300 instead of a deficit of Rx. 1,695,100. An increase of
Rx. 1,913,000 (Rx. 1,708,000 plus Rx. 205,000) in the burder on acconnt of
exchange, followed in twelve months by a further increase of Rx. 2,229,400
on the same account, the fotal increass amounting to over four crores of
rupees, has imposed a strain on the Indian Finances which they are at present
unable to bear.

I shall now explain in what manner the improvement of Rx. 487,700,
to which I have just alluded, has been obtained.

“ In the first place, I may mention that the estimated net sterling Expen-
diture of 1893-94 is less than that of 1892-93 by £99,300 giving, at an ex-
change of 1s. 4d., a reduction of charge to the extent of Rx.148,900. The
details of this reduction will be foand in the body of the Financial Statement,
and I shall not further notice the question of sterling Expenditure in the
present place. There remain for examination the Estimates of Revenue and
Expenditure shown in the Indian pertion of the Accounts.

“In examining the Estimates of Revenue and Expenditure for 1893-94 1
shall deal with net Receipts in the case of Opium and Railways; in other
words, I shall deduct the Expenditure from the Receipts, and employ net
figures. Iadopt this course in consideration of the fact that in both cases the
Expenditure is so closely connected with the Receipts, and constitutes so
large a deduction therefrom, that to treat the total gross receipts as Revenue
would be misleading. I do not consider it necessary for my present purpose
to treat any other Lead of Revenue in a similar manner.

“In the net Bevenue from Opium the Estimates of 1893.94 as compared
with the Budget Estimates of 1892-93 show a falling off of Rx. 338,400 ; this
is partly due to reduced exports of Malwa Opium. There has also been a
large reduction in the quantity of Bengal Opium to be sold, and, though the
falling off from this cause will be partly covered by the anticipated increase
in the selling price, the reduction in Revenue from the sales of Bengal
Opium alone is Rx. 207,000.

« Under the Railway Revenue Account the net Receipts in India have
increased from Rx. 6,678,300 to Rx. 6,899,400, or by Rx. 221,100.

“Putting aside for the time the Revenue from Opium and the Bmlwa.y
receipts, with which I deal separately, the total increase of Revenue in the
Estimates of the coming year, as compared with the Budget Estimates of
1892-93,1s Rx. 647,700. This satisfactory increase is spread over nearly
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all heads. The only large item of increase is Rx. 313,500 under Land Reve-
nue, and there are decreases under a few heads.

“ The increase shown under Excise is Gnly Bx. 26,500, and it may be well
that J should explain that the iscrease of Imperial Revenue under this head
would have been Rx. 104,000 had it not been decided recently to assimilate
the Opium Law of Lower Burma tc that of Upper Barma, or, in other words,
lo prohibit the consumption and possession of Opium iy Natives of Lower
Burma. This change involves a redaction of thc Excise Revenue in 1893-94
by Rx. 67,600 and of the Opium Revenue by Rx. 22,500. The further loss
which falls on the Provincial Revenues is Rx. 22,500. The'loss of Kevenue
will be somewhat greater in subsequent years, as the proposed change is not
expected to come into effect until three months of the next financial year
have elapsed, and the reduction of Revenue will, therefore, affect only nine
‘months of the year 1893-94.

* Turning to tne Expenditure side of the acconnt, I have to observe that,
excluding Opium Expenditure and the Expenditure of the Railway Revenue
Account, the total increase of Expenditure in India in the coming year is
estimated at Rx. 431,600,

“In explaining the causes of this increase of Experditure it will be con-
venient to state the increase or decrease uader cach Group of Heads ordinarily
shown in the Indian Accounts. The following are the increases of Expendi-
ture under each Group :—

Increases.
Rx.

Army Services . . . . . . 686,500
Post Office, Telegraph snd M mt . . ‘ . . 48,5800
Grant for Famine Relief and Iusurance . . . 42,600
Buildings ana Roads . . . . . . 40,300
Direct Demands on the Revenue (excludiog ()l dum) . . 13,400
Salaries and Expenditure of Civil Departments . . . 10.800
' Torar . 842,700

“ The inorease under Post Office, Teleomph and Mint cails for no spacial
remarks. Tt is due to the development of the Departmenis concerned, and is
accompanied by a more than proportionate increase of Reccipts. That under
Buildings and Roads occurs in Military Works Expenditure: the grant for
1892-93 was below the normal amount. The increase under the Famine
Grant is merely a matter of account,

“ The small inoresases of Bx. 13,400 and Rx. 10,800 do not require special
notice, but the increase of Rx. 686,800 under Army Services is of more
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importance. Of this sum, Rx. 240,000 is due to the increase in the pay
stated in rupees of British troops serving in India and is caused by the fall in
the rate of exchange. This portion of the increase has already been taken
into account in dealing with the question of Exchange and may be excluded
from the present calculation.

“ The following are the principal causes of the balance of the increase in

Expenditure on Army Services (Rx. 446,800) :— R
X.
Provision for the Kajuri Kach Force, the Kurram Escort, and

Arrearcharges of the Chin and Lushai Expeditions . 174,000
Increased Expenditure on Ordnance Establishment and Stores 85,200
Rise in the price of food and forage and increase in the number

of transport animals to be fed . . . . . 70,000
Transport and supply arrangements for Gilgit . . . £0,000
Increased cost of clothing for British Troops . . . 27,100

TotaL . 389,300

“The decreases in Expenditure during the coming year, 1893-94, are as
follows :—

Decrenses.

Rx.
Interest . . . . . . . . . 233,200
Construction of Railways . . . . . . 118,300
Special Defences . . . . . . . 18,600
Miscellaneous Civil Charﬂes . . . . . o 32,400
Irrigation . . . . . . . . . 8,600

ToraL . 411,100

*“Of the items of decrease, the only one that requires special explanation
is that under Interest. Speaking generally, this decrease may be said to be
due to the transfer of Rx. 10,792,490, 0f the 4} per cent. Loan during the cur-
rent year to a 4 per cent. loan, thus effecting a saving of Rx. 54,000, and to
the cuntinuance of the practice of applying the surpluses of past years to the
construction of Railways and Canals, and thus obviating the need for borrow-
ing. On the other hand, there is an increase of the interest charge on in-
creased deposits in Government Savings Banks. The reduction under Con-
struchon‘ﬁf'ﬁ&lways is due to the fact thet we have no surplus Revenue to
devote to such'as purpose.

“ The final result at which we arrive is that, if we gxclude the indirect
increase of Expenditure in India caused by the fall in the rate of exchange,
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and leave out of account Opium Expenditurc and the Expenditure in the
Railway Revenue Account (for both of which a net figure kas been taken),
there has been an increase of Expenditure under certain heads in the Estimates
of 1893-94 as compared with these of 1892-93 of Rx. 602,700, of which
Rx. 446,500 is due to higher Expenditure under Army in India, and that there
is a decrease under all other heads of Rx. 411,100,

“Iam now ina position tosummarise in a few words the causes that
have brought about a deficit of Rx. 1,595,100 in the Estimates of 1893-24 as
compared with the surplus of Rx. 446,600 shown in the Financial Statement
for 1892-93. 1In the first place, the fall in the rate of exchange bas causcd
increased Expenditure to the amount of Rx. 2,229,400; io the second place,
net Opium Revenue is worse by Rx. 338,400, and in the third place, the cost
of Army Services in India (excluding pay of British Troops) is greater by
Rx. 446,£00. The total deterioration from the three causes I have mentioned
is Rx. 3,014,600. There is on the other side of the account an improvement
in ordinary Revenue in India fo the extent of Rx, 647,700, an improveicent
of Rx. 221,100 in net Railway receipts in India, a reduction in the net sterl-
ing charge which reduces Expenditure by Rx. 148,900, and a reduction in.
Indian Expenditure (excluding Opium, the Railway Revenue Account and
Army Services) of Rx. 255,340. The total improvement is Rx. 1,272,900,
and deducting this amount from the total deterioration of Rx. 3,014,600 wc
get a net falling-off of Rx. 1,741,700, which is just sufficient to account for
the surplus of Rx. 146,600 shown in the Budget Estimates of 1892-83 being
converted into a deficit of Rx. 1,595,100 in the Estimates of 1893-91.

““ The figures may be stated in the following manner : —

Deterioration. Improvement.
Rx., Rx.
Increase in Ordinary Revenue in
Exchange . . . . 2,220,400 |yt ISy AN 00
Beduction in mef Opiam Re- Reduction in nef sterling Expen-
venue ) . $35.400 dlturfs R “ . 148,900
* ' ? Reduction in India Expenditure,
Increased cost of Army in excluding Opium, Railway
India, excluding increase in - Revenue Account and Army
pay of British Troops due o Services . . . . 255,200
fall in exchange . . 446,800 | Improvement ic nef Railway
Receipts . . . 221,100
ToraL . 3,014,600 ToraL . 1,272,000

“Section IV.—Present Position and Future Policy.
“ The Revised Estimates of the current year show a deficit of Rx. 1,081,900 ;
the Budget Estimates of the coming year show a deficit of Rx. 1,595,100,
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The prospects of the future are disheartening because, although the ordinary
Indian Revenue grows rapidly, the fluctuations in Exchange are such as to
set all calculation at defiance. The increase in Expenditure during the last.
two years, caused by the fall in the rate of exchange, amounts to Rx. 4,142,100,
and the increase of Expenditure due to this cause has not yet come to an end.
The heavy fall in the rate of exchange has most seriously affected the position
of Government servants not domiciled in India: their case cannot be put on
one side much longer, and, as matters now stand, no remedy is possible which
does not involve further increase of Expenditare.

“ We bave, also, to take into consideration the possibility of the United
States stoppiug their purchases of silver, the effest of which on the rate of
exchange must be serious and might de disastrous. It has been found neces-
sary to take net Opium Revenue for the coming year at a lower figure than
has appeared in the Estimates during the last 22 years.

“ Under the circumsfances stated in the preceding paragraph the natural
and ordinary course would be for the Government of India to at once take
such measures as would suffice to cure the existing deficit and establish equili-
brium between Revenue and Expenditure. Financial embarrassment gathers.
weight and forc: the further it proceeds, and it is the obvious duty of every
Government to allow no avoidable delay to occur in dealing with a declared
deficit. Postponement of action cannot be justified except on grounds of
irresistible weight.

“ It will be found on examination of the existing position that there are
insuperable objections to any attempt to deal with the anticipated deficit of
1893-94 at the present moment. The immediate cause of our fipancial diffi-
caltigg, and the cause which, by comparison and for the time being, dwarfs all
others, is tte fall in the gold value of silver, which, as I have already shown,
has added to the Indian Expenditure in two years more than four crores of
rapees, If that fall could be stayed and the rate of exchange with England
fixed permanently at even its present low figure, the difficalty of dealing with
the present deficit would be comparatively light. The Revenue continues to
grow in a satisfactory manner; even under the influence of indifferent seasons
and poor harvests it has made fair progress. If we could feel assured that
there would he no further fall in exchange, I have little doubt that i crease
of Revenue, restriction and reduction of Expenditure, with possibly some
taxation of a temporary nature, would, in a very short time, re-establish equili-
brium. A serious effort would no doubt be required in the first instance, but
with a fixed rate of exchange we would have a definite task before us and our

qrasures could be regulated accordingly. But it unfortunately happens that,
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unless some settlement of the currency question is obtained, there is no pros-
pect of even the most moderate degree of stability in the rate of exchange.
The disastrous and unprecedented fall in the gold value of silver which has
been experienced during the last few years has destroyed confidence, and we
know that the question of stopping their purchases of silver is being seriously
agitated in the United States of America. The exact consequences of such
stoppage it is impossible to foretell, but the conclusion I have come to is that
the consequences would, at any rate for a time, be disastrous to the Indian
Exchequer, and that the Government of India would in such case be involved
in pecuniary difficulties of greater magnitude, and more lasting in their
effects, than any which have hitherto been experienced in this country.

“The imports of silver into India during the current year and the two
preceding years have been cf great magnitude. In the year 1890-91 the net
imports of silver were Rx. 14,175,136, in 1891-92 they were Rx. 9,022,154,
and in 1892-93 they promisc to amount to Rx. 13,000,000, If the United
States ceased to purchase silver, the best calculalion I have been able to
make shows that India would have to absorb about Rx. 8,000,000 worth of
silver yearly in addition to what she imports already, and it is impossible to
contemplate such a contingency without grave apprehension.

“The consequences of a forced and sudden addition to the yearly importe
of silver into India of Rx. 8,000,000 in a single year would, in the first in-
stance at any rate, be overwhelming, and I should expect that the Eastern
Exchanges would be for the time completely disorganised. The fall in the
gold value of silver would be so great that the production of silver might be
curtailed, but we cannot be certain that this result would follow, or to what
extent it would follow, and, as mines that are in full working could not, and
would not, be stopped immediately, the process of reduction would take time.
If such reduction of output did take place, it would be-due to the fall in the
price of silver, and would not last longer than the fall in price iasted : every
rise in price would be followed by increased activity at the mines and would
tend to restore production to its old figure. In short, the stoppage of ¢he
purchases of silver by the United States must result in a great fall in the price
of that metal, and, though a portion of the first fall might be recovered, it
cannot reasonably be expected that, under such circumstances, even the
present price of silver would be restored ; confidence in the future would be
still further weakened, and fluctuations in exchange, of excessive amount and
most injurious in their consequences, would be inevitable.

“I have now shown that we must expect if there is no settlement of the
currenoy question, and if the United States stop their purchases of silver. The
prospect of a settlement of the currency question lies on the other side of the

P
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shield. A settlement of this question would prevent any further fall in ex-
change, and would be likely to bring about, at the very least, some slight rise.

“It is no violent hypothesis to assume that a settlement of the currency
question might raise the rate of exchange by one penny, and so great is the
influence of exchange on our finances that a rise of even this small amount
would give us equilibrium between Revenue and Expenditure in the coming
year, and cause our present financial difficulties to disappear.

“In other words, our financial position for the coming year is at the
mercy of Exchange and of those who have it in their power to affect in any
way the price of silver. If we budget for the present deficit of Rx. 1,595,100
and exchange rises one penny, we shall have a surplus ; if it falls a penny, we
shall have a deficit of more than three crores; if we impase taxation to the
extent of one and a half crores of rupees, a turn of the wheel may require us
to 1pose further taxation of not less m&gnitudé; another turn, and we may
find that no taxation at all was required. It will be obvious from what I
have just said that what we have got to consider in making our arrangements
for next year is not so much the question of increasing the public Revenue,
or restricting that portion of the public Expenditure which is under our con-
trol, but the chances of a settlement of the currency question.

“I regret that I am unable to give any more definite information regard-.
ing the prospects of a settlement of this question than the public at present
possess. We know that the question excites the greatest interest in the United
States; and we know that, even if the people of that country were willing
to let it sleep, the inexorable logic of events will force them before long to

“take a fresh departure either in one direction or in the other.

“ The International Monetary Conference which recently assembled at
Brussels separated without arriving at any definite conclusions, but it is pro--
.posed that it should re-assemble in May. We do not know whether that pro--
posal will be carried out or not, but in the meantime the currency question
as it affects India is being considered by a Committee of experts in London.
under the presidency of the Lord High Chancellor of England.

“ The proceedings of that Committee are secret, and the Government of
India bave no information as to what the nature of its Report will be, ar as to-
whether the Committee will agree upon a unanimous Report or not. But we-
know, as do the public, thaf the Report of the Committee will be made very
shortly, and the Government of India have been informed by Her Majesty’s:
Secretary of State for India that the decision on the Indian currency question:
cannot be delayed much longer. Under these circumstances the Government.
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of India have decided—and the soundness of the decision does not appear to
me to admit of dispute—that the proper course is to await the deoision of the
Home authorities on this question before adopting measures, which must neces-
sarily be of a stringent and exceptional nature, with the object of re-establish-
ing equilibrium between Revenue and Expenditure. The immediate restoration
of equilibrium would require the imposition of heavy taxation or a large
reduotion of Expenditure ; and yet neither this taxation nor reduction of
Expenditure, or even a combination of both means, would be final, or anything
better-than a temporary makeshift, if the currency question is not settled;
measures that might suffice to meet the existing deficit would, in my opinion,
be wholly inadequate if the United States ceased to purchase silver. I sub-
mit that the Government of India cannot be expected to initiate a policy at the
present moment which must have very serious effects on the industry of the
country, and disturb and unsettle the Administration, when the lapse of only
a month or two might, and in all probability will, show either that their
policy was mistaken and their measures uncalled for, or that that policy;is
wholly insufficient to meet the requirements of the case, and that their
treatment of the disease had irritated the patient without materially advanc-
ing his progress towards health,

“ Disappointing as this decision may appear to some persons, and strongly
as I am opposed to delay in dealing with financial embarrassment, I entertain
no doubt that the course which the Government of India (with the sanction
of Her Majesty’s Secretary of State for India) have decided to adopt in the
present conjuncture is the wisest under the circumstances ; and I trust that the
Indian publio will acknowledge the difficulties of the present position, and
will not press for a hasty decision, or the inconsiderate adoption of measures
which must, from the very nature of the case, prove to be either inadequate
Or UNNecessary.

“The Government of India having decided to budget for a deficit of
Rx. 1,595,100, and the various Local Governments having decided to draw
upon their Provincial and Local balances and to budget for expenditure in
excess of their Revenue for the year by Rx. 751,200, the question of Ways
and Means for the coming year becomes one of unusual importance. .

“We have to find money to cover the deficit of Rx. 1,695,100 in the
‘Tmperial Account, and of Rx. 761,200 in the Provincial and Local Account;
we have also to find Rx. 3,650,000 for Expenditure on Railways and Canals,
which is not charged against Revenue; and we have to provide funds for
loans to Local Bodies, agriculturists, and others to an extent (excluding the
repayment of the balance of a loan by the Bombay Port Trust) which involves.
a net outgoing of Rx. 827,900,
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“ We have also to meet the payments by the Secretary of State not taken
into calculation in any of the above amounts to the extent of £1,859,100
amounting, at the exchange of 1s. 23d., to Rx. 3,070,400, of which about
one-half only will be recovered in India from the remitters.

“The task appears, at first sight, a formidable one, but I am glad to be
able to say that a loan of 300 lakhs of rupees, to be raised in India, will, so
far as can be judged at present, be sufficient to meet all our wants. The
amount of this loan is less by 65 lakhs of rupees than the amount which we
propose to spend on Railways and Canals and to charge otherwise than against
Revenue, and is'probably not in excess of the amount which might be raised
yearly in the Indian market without producing any serious disturbance.

“ As the Government of India have not borrowed for some years, and
Government Securities now stand high in price, it may be anticipated that

the loan will be raised on favourable terms.

“This satisfactory result as regards the amount to be borrowed is partly
due to the high cash balance of Rx. 15,204,200 with which we expect to open
the coming year. Itis anticipated that the cash balance will be reduced
during 1893-94 by Rx. 2,661,100. It is also due in part to the large net
deposits in Government Saving Banks which we are now receiving. The
figures of net receipts for the past two years, and the estimated receipts for

the present and coming years, are as follows: —
Rx.

1890-91 . . . . « . . . . 580,400
1891-92 . . - . . . . . . 824,100
1892-93 . . . . . . 977,200

189394 . . . I . . . . . 811,000

*“The Bombay Port Trust has taken advantage of the favourable condition
of the money market and proposes to repay on 1st April next a loan of
Rx. 616,100. The Rampore Statc will also pay the balance (Rx. 220,000) of
the amount it is providing for the construction of the Moradabad-Rampore
Railway. The Ways and Means of the year are proportionately strengthened.

“ Tt is expected that the drawings of the Secretary of State will amount
to £17,200,000 in the current year and to £18,700,000 in the coming year,
making £35,900,000 in the two years. The large amount of these drawings
may give rise to the erroneous belief that there has been a great and permanent
increase in the Home charges. This is not the case. The Home Expenditure
of the last four years has been as follows : —

£
1890-91 -, . . . . . . . . 15,568,876
1891-92 . . . . . . . . 15,974,699
1892-93 (Revised Estimate) . . . . . . 16,563,600

1893-94 (Budget Estimate). . . . . . 15,843,800
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“The increased drawings are largely due to payments for Railway stores,
and to repayments of money received in former years from Railway Com-
panies, and such repayments, though inconvenient at the present time and
involving a considerable temporary addition to the Home charges, will have a
beneficial effect on the balance of India’s indebtedness in the future.

“I have already explained that our position in the coming year depends
almost entirely on the course of exchange, and, though I must recur to the
subject again, I have no intention of adding to the mass of literature that has
grown up in connection with the currency question.

‘“The arguments for, and against, an International settlement of that ques-
tion, and the arguments for, and against, independent action on the part of
India, appear to me to have been exhausted. Every scheme that it has been
possible for human ingenuity to devise has been elaborated with the utmost
care, and pressed on the attention of a perplexed and suffering public as being,
in the opinion of its authors, a safe and infallible remedy for undoubted evils,
I must plead guilty in my own case to having added something to the burdens
of the patient public, but I Lope I have not, as sometimes happens in the heat
of argument on the currency question, ever used language which conveyed the
impression that I looked upon the man with whom I had the misfortune to
differ in opinion as being necessarily a person of doubtful honesty and defi-
cient in ordinary intelligence. If I have done so, I retract and apologise. The
matter is too serious to permit of any weight being attached to merely personal
considerations, and I think I may now fairly call on the disputants to recognise
that the suit has, for the time being, passed beyond the stage of pleading and of
argument, and that it only remains to await the decision of the tribunal., If
the members of that tribunal decide that a remedy is possible by means of
independent action on the part of India and should be tried, let us, whatever
our private and perscnal opinions may be, accept that decision and loyally
endeavour to give effect to it. In asking others to accept a decision which
they may, possibly, not wholly approve, I am not requiring them to do some-
thing which I am not prepared to do myself. The remedy which I havei
always advocated, which I still prefer, and which I hope may some day be
adopted, is the solution of the currency question by International agreement ; yet
this is the solution which at the present moment is not under consideration.

“1f, on the other hand, it be decided that, having regard to the interests of
India in their widest sense, no remedy for our undoubted difficulties by means
of independent action on the part of this country is practicable, or should be
attempted, it will be our plain and obvious duty to address ourselves, as best
we may, to the task of establishing, securing and maintaining the integrity of

-]
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the financial position of India. That task may be a heavy one, but difficulties
that are met in the right spirit are already half overcome, and I have confi-
dence in the resources of the country and in the industry of its people.

“Tn the first Financial Statement which issned under my name just four
years ago, after calling attention to the financial dangers that threatened us in
connection with the question of Exchange and the fall of the Opium Reve-
nue, I remarked that, ¢if we could get rid of the Exchange difficulty,
1 should be prepared to adopt a hopeful view of the future, and, if there were
in addition no risk of a great war, I should look forward to our progress in
coming years with as much confidence as it is ever safe to feel in finaneial
matters.’

“In the following year, when dwelling on the improvement that had taken
place in the course of twelve months and on the grounds for expecting further
improvement in the immediate future, I added the following words :—

¢ I fully recognize that we have difficalties of no slight magnitude still to meet, that
the finances are exposed to many dangers, and that unforeseen disasters might for a time
upset our calcnlations. There is every need for caution and for ecomomy, and I should
greatly regret if anything I now eay, or have said in the past, conveyed the impression that
the Government of India are in a position to embark ona policy of adventure of any
descriptions.’

‘“ When 1 made these remarks the tide of Indian financial prosperity was
rising, and it was held in some quarters that the policy I advocated was un-
necessarily timid. The remission of taxation, it was said, would relieve the
springs of industry, and public works should be vigorously prosecuted with
funds raised by gold loans in London.

“One of those disasters, the ocourrence of which a study of the history of
the Indian finances, and more than twenty years’ practical experience of their
working, had taught me to regard as possible at any moment, and on the
shortest warning, has now come upon us, and I do not think the critics will
look back with much satisfaction to the opinions they formerly expressed ; for
my part I have no wish to dwell on the subject, and I recall the matter at the
present time merely with the object of adding foroe to what I have now to say.

“Even under present circumstances, when the horizon is dark with the
approach of what may prove to be the greatest financial convulsion of the
present century, I do not draw back from the opinion I formerly expressed that-
the revenues of India are adequate to meet her wants; bhut I wish to say in
the most emphatic terms that, if the Ship of State is to pass sucessfully through
the storm which she is now entering, our measures must be taken in due time,

must be regulated by prudence and forethought, and must be carried into
execution with strict regard to economy.”
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LAND ACQUISITION ACT, 1870, AMENDMENT BILL.

The Hon’ble Mr. WoopsURN presented the Further and Final Report
of the Select Committee on the Bill to amend the Land Acquisition Act, 1890.
He said that the proposals made to the Council in February last had been
circulated to all Local Governments in India, and tbat their replies had been
received and considered. The proposals then made had met with general
acceptance. There was one important amendment, however, received from
Bombay which the Select Committee had not seen their way to accede to of
which detailed notice was made in the Report, but there had been several
usefu! and valuable suggestions made by His Honour the Lieuienant-Gover-
nor and the High Court of Bengal and by tbe Government of Bombay itself
which the Committee had been glad to incorporate in the Bill. In the Com-

mittee’s recommendations they had explained that they proposed in the inter- v

ests of convenience that the Act of 1670 should be formally re-enacted with
the amendments which they had now the honour to propose.

INLAND EMIGRATION ACT, 1882, AMENDMENT BILL.

The Hoo’ble Stz Priure HurcHINs moved that the Report of the
Select Committee on the Bill to amend the Inland Emigration Act, 1882,
be taken into consideration. He said :—“T1 am surprised to find that the
Government of India has been accused of undue haste in the prosecution
even of this measure. So far as my personal inclinations go, I should
only be too pleased to seize any reasonable excuse for letting so difficult
and intricate a subject stand over as a legacy to my successor ; but it does
not seem right that an Administration which has, at least to some extent,
mastered its main difficulties should shirk its final determination. It is now
three years since the whole subject of Assam labour and emigration was dis-
cussed in one of the most exhaustive, and perhaps aiso one of the most volumi-
nous, reports I have ever seen—a report comprising 204 lengthy paragraphs
and extending over 350 pages of printed foolscap. And nearly a year has
«elapsed since our conclasions upon this report and all our correspondence on
the question with the Secretary of State and with the Local Governments con-
‘cerned were given to the public. The Bill in which these conclusions were for-
mulated is_therefore nothing new: it merely gives expression toa policy which
we proclaimed fo the world a year ago. And even then that policy could not
claim novelty as one of its recommendations. If there was one thing more
than another which struck me when I first took up the subject, it was the num-
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ber of divergent Acts which had followed one another in quick succession—
there were at least five in less than 20 years; and the keystone of the advice
which I eventually submitted to my colleagues was that we should have no
more empirical legislation, but should content ourselves with improving and
shaping towards our final object those methods which employers and labourers
and others interested had themselves ckosen and developed as most suitable
to existing conditions. In a word, our deoclared policy is to bring the law into
harmony with actual facts, and to prepare the way for really free emigration and
absolute liberty of contract. That being so, most of the provisions of this Bill
required very little consideration indeed. The Committee which has reported

upon them was thoroughly representative, and I have no doubt that, so far as
its members are agreed, the Council will not hesitate to adopt their conclusions

without my troubling them with further explanations. There are but three
points upon which there is any difference of opinion,and these will now be
brought to issues which this Council is quite competent to decide. Only one

of the three—the duration of the penal contract—really arises out of the Bill
as formulated.

“ We have, however, received quite recently one extremely hostile criti-
cism to which it is necessary that I should make at least a brief reply. It ema-
nates from the Indian Association and must bein the hands of each Hon’ble
Member. It is an attack not so much on the Bill now on the table ason the
Act of 1882— not so much on what we propose to do as on what ,we have
left untouched ; and this is but natural, for it professes to be written in the
interests of the coolies, and everything that we propose to do is calculated to
advance their interests and perfect their protection.

* Excluding for the present thbe questions of malpractices in recruitment
and compulsory initial registration, the Association’s objections may be sum-
med up under five heads : —

(1) it is said that the special legislation of the Aect is for the benefit of
a particular class—the employer ;

(2) it is urged that such special legislation is no longer necessary ;

(8) it is alleged that the recorded opinions of officers show that it oper--
ates injuriously to the lahourer ;

(4) it is stated that Act XITI of 1859 has been condemned by high offi-
cials and should be declared inapplicable to tea-garden contracts;
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(5) it is affirmed that the conditions of child-life on a tea-garden are
unfavourable, and that the mortality among children and infants

is unduly high.

“ A general observation which I nave to make with regard to all these
_ objections is that they are only supported by fragmentary cxtracts from
reports, and that all these extracts relate to a period before 1887 ; the Indian
Association have altogether overlooked the very elaborate enquiries into the
condition of the tea-garden coolic made in the gears 1859-22 by or under the
direction of Sir Deunis Fitzpatrick, Mr. Quinton and Mr. Ward, and it is
upon the results of these enquiries that our conclusions are mainly based.

¢« I will now take up in order each of the oﬁjections which I have just
specified.

 The first objection, which suggests that Act I of 1882 is maintained
merely in the interests of the tea-industry, proceeds on an entire misapprehen-
sion of the case. The objects of the special legislation were fully explained
in an extract which I will now read from our published Despatch of 5th
October, 1891, to the Secretary of State :—

¢TIt is desirable at the outset to gnard against the supposition that spe-ial legislation is
maintained merely in the interests of the tea-industry. The Provinces from which the
labour-force for tea-gardens is mainly drawn, known as the recruiting Provinces under the
present law, are Bengal and the North-Western Provinces; and the principal recruiting
areas are either densely-inhabited districts, such as many in Bebar anl the North-Western
Provinces, where the means of subsistence are insafficient for the support of the eutire
population in tolerable comfort, or such tracts as Chota Nagpur, where, though population
relatively to area does not appear excessive, wages are extremly low and the labouring classes
are unable, without some relief by emigration, to obtain a decent livelihood, The Lieuten-
ant-Governor of Bengal in his special report informs us that Rs. 20 represent seven months’
wages for an able-bodied man in Chota Nagpur, and that from a period antecedent to the
commencement of labour legislation the labouring classes of this locality have looked to
.emigration to Assam as a means of improving their condition. We invite attention in this
connection to the enquiry into the economic condition of the lower classes of the agricultural
-population made by this Government in 1887-83, the results of which were reported with
our Despatch No. 8 (Famine), dated 30th October, 1838.  Your Lordship will there find an
account of the tendency towards poverty and pressure among the land-less and labouring
. elasses in certain areas whizh it has been our steadfast endeavour to counteract by emigration.
During the recent scarcity in Orissa and in the adjacent districts of Madras there was a
sudden development of emigration to Assam from Ganjam and Vizagapatam, and the Madras
Government asked us to legislate with a view to extcoding the recruitment provisions of
o
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Act I of 1882 to that Presidency; and a similar appheation, assented to by the Local
Administration, has recently been made on behalf of the tea-industry for the extension of
the Act to the Central Provinces, which are already used as a recruiting field. It has been
the settled policy of this Government to promote emigration from areas which are over~
populated and liable to famine to others enjoying more favourable conditions; and the
importation of immigrants to Assam at the expense of persons interested in the tea-industry
bas done much towards opening out and colonizing the fertile but sparsely-peopled districts
of the North-Eastern Frontier.’

“The Assam system is based on precisely the same policy as our system
of Colonial emigration. For whose interests does the Association suppose that
we have sanctioned and still continue emigration to Dutch Guiana ?. or that
we allowed, and would have continued if the Indian labourers had been well
treated, emigration to the French Colonies of Réunion, Martinique and
Guadeloupe ?

““ The second objection assumes that the need for special legislation has
ceased. As to this I need only remiud the Council that the question whether
it is necessary to continue specisl legislation for the control of labour emigra-
tion to Assam was the chief point which formead the subject of enquiry in 1885,
and again recently. The opinion that special legislation was essentiai in the
interests of the labourer as well as of the employer, aud also in the interests of
good administration, was emphatically expressed by my hon’ble friend Sir
Charles Elliott in 1885, and accepted by the Government of India and the
Secretary of State. The same opinion was expressed by Sir Dennis Fitzpat-
rick in 1889; and by Mr. Quinton in 1890; and the Government ot India
have again been constrained to accept it, after very careful consideration,
subject to this reservation—that everything which is practicable, consistently
with the present conditions of emigration and of the tea-industry, shall be
done to prepare the way for the gradual abandonment of the labour system
sanctioned by the Act. 'We might indeed have had some doubt on tke point
if the Surma Valley alone had been concerned, although there are parts of
Cachar almost as difficult of access as many of the Colonies ; but there was
quite a consensus of opinion that the districts along the Upper Brahmaputra
still require the special law.

“ It has indeed been urged that, if the more accessible districts do not require -
a penal contract, it should not be allowed for the benefit enly of more remote
gardens ; that these ought to attract labour by paying higher wages. But this
argument loses sight of the fact that the special law is necessary to protect the
nearer garden against the enticement of the coolies which it has exerted itself.
to import, quite as much as to facilitate such importation in the first instanoce..
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 On the point that the Act system operates to the injury of the labourer
the only opinions quoted are those of Mcssrs. Porteous and Stevenson and of
Mr. Ward, the present Chief Commissioner of Assam. Dealing, first, with the
opinion of the two first, I need hardly say that it is only natural that different
officers should hold different opinions about the working of such an elaborate
system as that of this Act. A prudent person will weigh one opinion against
another, and look to the character and experience of those who express them :
if we are only to take action when there is perfect unanimity, the world woulg
stand still. Here, however, we are asked to undo what has been already
done, because many years ago two or three gentlemen did not approve of it.
On the other side we have the repeated assurance of successive Chief Commis-
sioners—S8ir Steuart Bayley, Sir Charles Elliott, 8ir Dennis Fitzpatrick, Mr.
Quinton and even Mr. Ward himself—tbat the tea-laboureer in Assam enjoys
far more favourable conditions than those which fall to the lot of his fellows
in his native district. I would further observe that Mr. Stevenson’s remarks
related to the district of Sylhet—a district in which the Act was less used in
proportion to its labour-force than in ary other; and that Mr. Porteous was
writing with reference to the Karimganj Sub-division, the most advanced part
of this (in this respect) advanced district. No observations as to Sylhet can
be taken as applicable to the labour-districts generally. As for Mr. Ward’s
remarks, these have been quoted apart from their context and will nct bear
the construction put upon them. His opinion as to the expediency of retain-
ing the Act has been recently emphasized by Lis strong opposition to any
reduction in the term of engagement permissible.

“ The next point is the question as to the retention of Act XIII of 1859
in its application to garden-contracts. It is perhaps somewhat inconsistent of
the Association, while objecting altogether to special legislation as such, to
ask that this Act should be declared inapplicable to Assam when it is in force
in most other parts of the country. 1t is, however, in one sense a special
Act, and doubts have at times been expressed whether it is really applicable
to garden-contracts. Sir Charles Elliott proposed in 1882-83 that it should -
be declared inapplicable—by legislation, I presume; and the Govern-
ment of India in 1885 were inclined, on theoretical grounds, to concur in
this view. Tbey accordingly directed an inquiry in Assam with a view to
taking action in this direction; and it is remarkable that three successive
Chief Commissioners, who enquired into practical working of the Aot with
a view to its repeal ; Sir Dennis Fitzpatrick, Mr. Quinton and Mr. Ward—have
declared themselves distinctly in favour of allowing it to be applied to tea~
ga_rden contracts as a part of the ozdj_nar}-' law. The Goveruncat of India hayo
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accepted this view, as they are satisfied that this Actis more lenient and
popular from the labburers’ point of view than Act I of 1882, and also because
it seems te be serving a useful purpose as a stepping-stone from Act cuntracts
to free labour. I will read a very short extract from the Government of
India’s Despatch of October, 1891, showing that the objections to this Act
are merely theoretical :— '

¢ Side by side with Act I contracts another system of contracts, not recognised by the
special law, has come largely into use based upou Act XIII of 1859. We have pointed
out that, however objectionable in theory and opposed to the spirit of modern legislation
in England, in its practical operation this Act has been harmless and even beneficial ;
that it is used chiefly on healthy gardens and for labourers who can be relied upon not to
desert ; that among the coolies contracted under'it the death-rate is low, the rate of
desertions still lower, wages high, 'and judicial punishments only about 4 a year to every
10,000 coolies. In the Surma Valley this system is very popular with employers as well
as with .labourers, and is facilitating the transition from officially controlled to free labour.
Iu view of these facts, and of the great dissatisfaction which its repeal would create
among all classes concerned, we do not think that we should be justified, on the information
now before us, in withdrawing this Act from tea-gardens.’

“ T pass on now to the last point urged by the Association against the
labour-system as carried out in the tea-districts. It is suggested that the
mortality among children and infants is excessive, and the remarks of one
medical officer are quoted, showing the unfavourable conditions under which,
in his opinion, children are brought up on tea-gardens. But it so happens
that the very remarks which are quoted by the Association as having been
made by this officer in 1884—nine years ago, be it remarked —were circulated
for the opinion of district officers by Sir Dennis Fitzpatrick in May, 1889, in
his exhaustive circular directing an enquiry into the working of Act I of 1882;
and the district officers’ replies are given at length in Mr. Quinton’s Special
{Report. The conclusion arrived at was that, though there is much that is
unfavourable in the conditions of child-life on a tea-garden, as elsewhere
among the poorer classes, the remarks of this officer were much exaggera-
ted; and that he had been misled into drawing general conclusions from
the peculiarly unsatisfactory state of things on an individual garden, in
which the death-rate among children had certainly been high. Moreover,
there is nothing whatever to show that even on that garden the bigh
infant {mortality had anything to do with the labour-system. Women
who depend on daily wages for their subsistence often do neglect their
offspring everywhere. They are less likely to doso on a garden where
they bave permanent employment, and such considerate treatment as I
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know is generally given by the planters dof Assam, even for their own sake,
than if they were hired day by day.

* It is difficult to compare the reported death-rate among children on tea-
gardens with that prevailing elsewhere, as the statistics are not clearly shown
in the Provincial Sanitary Reports, but for the satisfaction of the Council I
have bad the following figures compiled from such data as we possess. I find
from the Assam Annual Immigration Reports that the death-rate per 1,000
among children under 16 on tea-gardens ranges from 256 to 36'4. The
figures for the last six years have been—in 1886, 364 ; then 317, 340, 335,
2566, and in 1891 30-7.

“ On the other band, the Provincial Sanitary Reports show that the death-
rate per 1,000 of children wunder I5—unfortunately the age limit differs by
one year—among the general population was as follows in each province for
the year 1801 :—

Madras . . . . . . . . . . 308

Bombay . . . R . . " . . . 3601
Bengal . . . . . . . . . . 80-12
North-Western Provinces and Qudh . . . . . 40-46
Punjab . . . . . . . . . . 34-81
Central Provinces . . .. . . . . 4876
Burma . . . . . . B . . 19-28
& Assam . . . . . . . . . . 82:65
Berar . . .0, . . . . 84-05

“ It is certain that the registration of deaths is, at any rate, not less
accurate on tea-gardens than among the general population, and the above
figures do not point to any excessive mortality among children on tea-gardens.
In fact, the garden-rate for 1891, though much higher than that of 1890, was
nearly the same as that returned by Benga! and Madras, and lower than the
figure of every other Province, except Burma, where little reliance can be
placed on the statistics. '

“ The only other pdint, affecting the working of the system in the labour-
districts, which arises out of the representation of the Association, relates to
the verification of labour-contracts entered into direct between the employer
and the labourer under section 111 of the Act. As to this I need only refer
to the published correspondence as showing that the Government of India
have given most anxious consideration to this subject. They have laid down,
as a condition to be rigidly insisted upon, that all such contracts must be
verified, and one of the most important executive questions which have been

discussed with the Chief Commissioner is the necessity of having more fre-
1
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quent and better 1napect10n. I may also remind 'Hon’b]e Membets that the
Bill now before them limits to one year the term for which eontméf.s may be
entered intd between employer and- labourer without -thé mtérv‘dnﬁon of
& public officer. This is the only class of contracts which reqmre veriﬁoatiou

to abuses in recruitment, I propose to reserve my obnervahons Two Memhers
of the Committee seem fo be in favour of ‘making such regxstrauon compul-
sory, or at least optional sub;ect to such condmons as Wﬂl make 1t mmpul-
sory ; and if they press their view I shall have a nght to repiy The pou:ﬁ
was thoroughly threshed out in 1882, and the puhlmhed papers show very
clearly why we could not revert to the old system. I also référred to the
matter at some length when I introduced this Bill. At present T need ouly
point out to the two Hon’ble Mémbers concerned that if their view is pressed
and should happen to prevail, the practical result must be the withdrawal or
re-commiftal of the present Bill, most of the provisions of which ia.re ‘directed
to a system of free or privately-assisted emigration, and to remedy ischiefs
arising out of that system or déefects which have been discovered in’it. The
immediate consequence then would be that the labourers will be deprived
of that fuller protection which we had hoped to secure to them’; but the
ultimate consequences would, in my opinion, be far more serious. . Emigration
would again be brought under the irksome legal trammels from which for we
last ten years, it has been emancipated: it would be foreed back into those
official channels which both labourers and employers regard with so mueh dis-
like : and the consummation to which we all look forward—the abandonment
of special legislation and the substitution of free for officially controlled labour
—will be indefinitely postponed. '

“ Another amendment of which nohce has been given’ proposea to raise
the age at which a labour-contract is permissible from 16 to 18 This
is a new point which has never before been discussed and was first
raised in Committee. I did not think I could accept the 'ﬁrapossl to
alter the law, which was doubtless fully considered in 1878 and 1882, with-
out giving the Assam employers and authorities an opportumty of considér-
ing its praoctical conséquences and submitting their views. I am, howaver
willing to undertake, on behalf of the Goveérnment of Indm. to réfer the
question without delay, and either to publish the result or to bringin a
Bill to raise the age according as the decision at which we ultimately
arrive may be against or in favour of the Hon’ble Mr. Chentsal Rao’s amend-
ment. Perhaps under these circumstances the Hon’ble Member will withdraw
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his amendment. But he must not misunderstand me. I am willing, I say,
to give this undertaking, not because I am personally satisfied that the change
is desirable, and far less because I admit that work on the plantations is spe-
cially trying, or that there is any real danger of minors being decoyed away ;
but because I sympathise with my hon’ble freind’s anxiety to protect them
against any possibility of sush a thing. On the other hand, the Council will
doubtless bear in mind that the ordinary age of majority under Hindu law is
16, and that under the Penal Code it is no offence to take away a male of 14
or a female of 16, with his or her consent, from lawful guardianship. A per-
son of either sex, aged 14, is reckoned as an adult under the Factory Act,and
a youth of 16 to 18 is generally married. If, therefore, the amendment is
pressed, I shall vote against it. I cannot see why a labourer in the labour-
districts should be incapacitated—and the amendment would have this effect
—from entering into a contract and securing a bonus, simply because he is
not yet 18. ‘

“ Lastly, there is the question whether the term for which labour—contracts
may be permitted should be three, four or five years. It was raised to five
years in 1892. We proposed to reduce it again to three as a long step in the
direction of abolishing penal contract altogether. In Comnmittee, however, the
Hon’ble Mr. Mackay satisfied most of us that this was going somewhat too
far. The principle seems to be’ that the employer should be able to recoup
himself from the labour of the man whom he has brought up at his own ex-
pense from the congested districts, and the Aot itself has provided in the re-
demption section a rough measure of the value of an immigrant’s labour in
successive years of his contract: It was for this purpose only that the redemp-
tion section was referred to. My Hov’ble friend Mr. Chentsal Rao has mis-
understood the argument : the number of labourers willing or able to-buy
themselves off is infinitesimal. But by section 142 the value of the unex-
pired term of a labour-contract is fixed on the following scale : Rs. 12 for the
first year, Rs. 86 for the second, Rs. 60 for each subsequent year. Thus, the

.wvalue of a three years’ contract may be taken to be Rs. 108, and that of an en-
gagement for four years at Rs. 168. Allowance must be made for normal
casualties, and for the men who cannot stand the climate and have to be re-
patriated. It seems fair, therefore, that the contract should have & margin of
value over and above the actual cost of importing a well-conditioned labourer.
That cost is rarely below Rs. 100 even at Dhubri, and further expenses have to
be incurred between Dhubri and the gardens and on the gardens themselves.
On the whole, I came to the conclusion that nothing short of a four-year con-
tract would be fair to the employer.
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¢ Perbaps it will be well that I should mention here the Ohhattisgarh
cases which have been referred to by my hon’ble friend Mr. Chentsal Rao in
his minute of dissent. They do not all bear on the age question, but I may
dispose of them al} together : — ' ‘

“ Case (a) relates to a boy of twelve. It does not appear how the facts
stated had been ascertained in the absence both of the boy and the man who
took him away. I suspect that they are founded on mere surmise, but, if true,
the case is one of kidnapping, punishable under the ordinary law. I observe
that no report of the case was made to Assam, and the boy may bave gone to
one of the Colonies after registration as another emigrant’s son.

‘ Case (D) seems to relate to a registered woman. If she was not regis-
tered, any detention of her against her will would amount to wrongful con-
finement. It does not appear what are the false pretences which were alleged
to have been employed, but I rather gather that she proceeded onher journey
willingly.

“ Case (c), if it shows anything, shows how absolutely free the emigrants
are at Dhubri, and how readily they obtain repatriation. It is hinted that
the emigration system is responsible for this adult male not having actually
returned to his viliage, but he was apparently anxious to go elsewhere, and he
was of course perfectly free to obtain labour at a mill or factory.

Iy

“ Cases (d) and () establish two facts—(1) that it is known to be useless
to put forward a girl of 13 or 14 as ready to execute a contract, and (2) that
her decoyers can be severely punished under the ordinary law.

« Case (f) relates to a half-witted woman of loose character ; she was, how-
ever, stopped and sent home.

. “ Case (g) seems to me to make against the preposal to raise the age to
18, as it shows how easily any age-limit can be evaded where the young people
are ready to lend themselves as accomplices. Here a boy and girl passed
themselves off as the children of a stranger, who in his turn called himself
their father, This might just as well have been done at a registration-office.

« T cannot think that any of these cases, or all of them taken together,
go far tosupport Mr. Chentsal Rao’s contention ; nor do they in any way con-
trovert the position which the Government of India have assumed, namely,
that such abuses as do exist are best met by vigilance on the part of the exe-
cutive officers.
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“« My hon’ble friend is also in error in representing that everyone was
agrecd as to the term being three years. On the contrary, the officer writing
under the greatest sense of responsibility, the Chief Commissioner of the Pro-
vince, who has also much experience of Assam and the most intimate know-
ledge of its present needsand conditions, has expressed himself as very strongly
opposed to any reduction of the five years’ term. Mr. Quinton took the same
view, and so do all the Assam officers whom I have been able to consult.

“On the other hand, I am clearly of opinion that four years is a sufficiently
long period, and that we should not allow private contracts to exceed one year.”
The Motion was put and agreed to.

The Hon’ble Mz. CAENTSAL Rao said :—* I should have gladly acceded
to the suggestion of the Hon’ble Mover to withdraw my amendment, pending
a reference to the Assam authorities, but for the fact that the question I raise
is a very “simple one, and it is difficult to see how a reference to the Assam
Government can throw any fresh light. The amendment which stands in my
name is briefly this.

“The general law in the matter of contracts is that no one under 18 years
can enter into a valid contract, and what I propose is that the same law should
apply to labour-contracts also. But section 11 of the Emigration Act enacts
that, notwithstanding the Contract Act, it shall be lawful for any person of the
age of 16 years or upwards to enter into a labour-contract. I have studied the
debates that took place when the Act was passed, and Ido not find one word
of explanation in favour of the reduction of the age. If it is necessary that a
man or woman should be at least 18 years old to be able to enter into a con-
tract creating merely civil ljability, I do not at all see why a person under that
age should be declared competent to -enter into'a labour-contract involving
criminal liability. The only argument advanced in the Select Committee in
favour of retaining the provision was that, since men and women of 16 years
commence to labour and earn thejr livelihood, there is no reason why they
stould be prevented from entering into a valid confract. This argument does.
not appear to me to be sound. Boys of even 12 years labour and earn their
livelihood, but we cannot on that account argue that ¢hey sbould be able to.
enter into a valid contract. There is ample evidence that many persons who
enter into labour-contract are men of a very low order of intelligence. The
Deputy Commissioner of Chota Nagpur, which is one of the large recruiting
districts, while proposing to raise the age of the male labourers to 18 and that

K
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of the female labourers to 20, remarks that ¢ the Kol girls of 16 are too young
and simple to be able to properly understand the nature of the labour-con-
tact’ and that ‘itis even doubtful if youths of that age -have sufficient
intelligence in this respect.” Convinced, as I am, of the reasonableness of the
amendment I am proposing, I should have hesitated to bring it forward if I
had not the support of my colleague, the Hon’ble Mr. Stevens, who has full
knowledge of the working of the Act and of the general intelligence of the
class of labourers in this part of the country; and I fully trust that the
matter will receive at the hands of the Council that consideration which its
importance deserves. '

. “Without taking up, my Lord, more of your valuable time on asimple
question like this, I beg to move the following amendments, and I beg that the
sense of the Council may be ascertained :—

“That after the word  repealed * in sub-section (2) of scction 8 of the Bill
as amended by the Select Committee, the following be inserted, namely : —

¢ for the word “ sixteen *' the word * eighteen *’ shall be substituted.’

The Hon’hle M&. Wo00DBURN said that he had not intended to intervene
in this discussion in any way, but be wished to explain that if Mr. Chentsal Rao
pressed his amendment he would be unable to support it. As he understood the
matter, a coolie when he was imported into Assam was, for all intents and pur-
poses, a complete stranger to the place and the work, He entered upon work
to him altogether novel, and he had to receive considerable instruction before he
could be called in any sense an efficient labourer in a tea-garden. That being so,
he thought that the ordinary law of apprenticeship should be applied in the case

of the coolie labourer. He belived that in almost all departments of life the system

of enlisting a recruit at an early age was in vogue. Amongst ourselves the system
of enlisting apprentices at an early age was very largely practised. The soldier,
for instance, was enlisted under age for foreign service; young men were
brought out to merchants’ office in Calcutta under age on an agreement
to serve for a certain time; and, if he might draw an illustration from his
own case, he was himself recruited by the Secretary of State for service in a
distant and malarious country at the age of 18, when according to
credible informa‘ion under English law he was incapable of entering into
a civil contract, and he was given no option whatever as to withdrawing
from his engagement. He thought, therefore, that there was no particular
barm in allowing a labourer in this country to contract himself to an
apprenticeship at the age of 16. The Hon’ble Mover might say that in
his (M. WoODBURN’S) own particular case he had the advantage over
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the ordinary coolie of this country in possessing a better education and more
general information ; but he eould say that in the case of the coolie the infor-
mation was also very complete and the conditions and terms of service very
accurately known. In the partof the country with which he was familiar coolics
returned to their homes and brought information as to the condition of scrvice,
which he was bound to say was extremely creditable to the general body of
capitalists in Assam. It wasin this way that the knowledge was spread
through the wkole country, that any man, with health and energy, who chose -
to go to Assam, was certain to find remunerative employment there.

The Hon’ble MR. BUCKINGHAM said :—* I think it would be objectionable
for the following reasons to raise the age of competency of entering into a
labour-contract from 16 to 18 years. The change will cause inconvenience
owing to the large number of grown-up persons capable of work who will be .
sent up as dependents and not as workers, and also to the fact that many *
voung men and women who are capable of doing the work will not be able
after reaching the age of 16 on the garden to enter into a local contract under
sections 111 and 112, and get the bonus which is usually given for such con-
tracts. Moreover, while employed as children without a contract, they would
receive wages at a lower rate. I further wish to observe that the work
required on tea-gardens is by o means severe, as assumed in the Hon’ble Mr.
Chentsal Rao’s minute, and that young people of 16 are fully capable of com-
pleting their daily task in five or six hours.”

The Hon’ble MR, STEVENS said :— I propose to vote in favour of the
amendment of the Hon’ble Mr. Chentsal Rao. It appears to me that the
analogy of apprenticeship does not altogether hold good. Here we have the
case of a young person who is recruited for a very distant, and I may say, in
most cases, an almost unknown, land. He goes to new work, and at any rate
he is likely to be amongst strangers. I see comparatively little objection to a
local contract being entered into by such person, but, in regard to any penai
contract, I think it an extremely serious thing for a young person to enter
into an engagement which binds him under the severe penaltics imposed upon
him by ourlaw. Many of the alleged abuses which bave occurred bave taken
the form of recruitment of young children—I mean young children of 12, 13
or 14 years of age, and I do not think such cascs are disposed of by suying
that they are met by the ordinary lJaw. I think that the amendment of Mr.
Chentsal Rao would have the cffect of preventing any attempt to commit such
ccases, because it would be known that it would be useless, since, though snch
a child could sometimes be taken to be 16, he could never be suppoeed to be
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18 ; and again it seems to me that it would be in accordance with the acknow-
ledged policy of the Government to assimilate the actual contract law as far
as possible with the ordinary contract law of the country.”

The Hon’ble FAzULBHAT VisHRAM said that as far as he could judge it
seemed to him that more harm would be done to the coolie than otherwise if
the age was increased ; because, as the Hon’ble Mr. Chentsal Rao had admit-
ted, a coolie at the age of 16 was capable of work, and as a matter of fact did
work, and if we precluded him from entering into a labour-contract we should
deprive him of the higher rate of wages, ashe would then be paid at the
minor scale, as Mr. Buckingham had just pointed out, and, that being the
case, he thought that it would be better to leave the age as it at present stood,
namely, 16. ' '

The Hon’ble Dk. RASHBERARY GHOSE 8aid :—* I am prepared to vote in
favour of the amendment proposed by the Hon’ble Mr. Chentsal Rao, and I
msy add generally for the reasons given by bim and the Hon’ble Mr. Stevens.
‘With regard to a remark which fell from the Hon’ble Sir Philip Hutchins, I
do not find that there was any discussion in 1882 with reference to the age at
which a coolie lad ought to be allowed to enter into a binding labour-contract.
My idea is that the limit of 16 years was taken from the Bengal Act of 1873,
in which I find the limit of age with regard io the capacity to enter into a
labour-contract was laid down for the first time at 16 years. I have been
looking into the debates on the measure in the Bengal Council before it was
passed into law, but I cannot find in the discussions on the measure any refer-
ence whatever to this age question, and I imagine for - the very simple reason
that it was not intended by the Bengal Council in prescribing the age of 16
years to alter in any way whaterer the law as it then stood with regard to the
age of majority. In 18783 it was generally understood that the age of majority
was 16 years, and I take this to be the reason why the matter was not noticed
in the discussions in Council. The effect of the Act of 1882 is this. Itlowers
the age with regard to the capacity to enter into a contract of a very peculiar
character, and it sets aside the ordinary law which regulates contracts by
minors in order that a young coolie lad may be enabled to earn his wages by
ertering into a penal contract to perform services in what to him is an abso-
lutely foreign conutry, amid strange surroundings and in a climate
which is certainly not over-healthy. I submit that,although I can understand
why, as Mr. Grimley, an officer of great experience, has pointed out, the age
of majority sbould rather be raised in these cases, I do not see any sufficient
reason why it should be lowered.”
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His Honour THE LIEUTENANT-GOVERNOR said :—* Personally I am in-
clined to support the principle involved in this amendment, not only on
account of the advantage of bringing the law into harmony with the ordinary
contract law, but on account of the argument urged by my hon’ble friend Mr.
Stevens, which is a very sound one, that the increase of the age will enable
officers to draw a more distinct line between thoss persons who can be pro-
perly recruited and those who are enticed and persuaded to coctract when they
are too young for the labour of the gardens; and further because this is a step,
though a very gentlestep, in the direction, in which we must all wish to move,
of gradually withdrawing {rom the penal contract attaching to labour in Assam.
But I am fully persuaded that it is impossible for the Council to pass such an
amendment, and by so doing upset what has been the established law since 1873,
without consulting the authorities in Assam. Itis far too late to bring forward a
radical change of this kind in a matter as to which we haveno information that
the existing law is working in any uonsatisfactory way, and, therefore, I think
that the Hon’ble Mover should accept the undertaking made by the Hon’ble Sir
Philip Hutchins, who has promised that the question shall be submitted to the
Assam authorities, that it shall be thoroughly discussed and, if they are agreed
that the change should take place, he will provide that at next year’s session
of this Council a Bill should be introduced to carry out this change. I should
myself be glad to see it carried out, but only after the fullest discussion, and
provided no material objection is raised by the persons must experienced in
the working of the Act and most interested in its operation.”

The Hon’ble S12 ALEXANDER MILLER sail that when this question first
came up for consideration his own feeling was entirely in consonance with
what the Lieutenant-Governer had said, but he felt then, and he felt still, that
to entertain tkis question, no notice baving been given of it in the earlier stages
of the proceedings, would be to throw over this Bill for another year, and he
thought that, looking at the fact that every provision of the Bill was in favour
of the labourer, rendered his position better, and gave him extra .security
against oppression, it would be a very unwise act, and one that the labourers
would have the greatest reason to complain of, if they were kept under the
Act of 1582 for another year, when they might get the great benefit of this

Bill. For that reason, and for that only, he would vote against the amend-
ment.

His Excellency THE PRESIDENT said :—* It is now for the Hon'ble Mr.
Chentsal Rao to say whether be will press his amendment te a division. I have
listened attentively to his rewmarks, and wisk to say that, if I am unablc to sup-

L
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port him, it is not because I am desirotis 6f being understood as saying that I
regard his proposal as an unreasonable or impracticable one. His suggestion
that the age should be governed by the ordinary law has on the fase of it a
good deal to recommend it. On the other hand, the point is entirely a new
one, and I think that what has been said at this table makes’it clear that, if
the proposal were adopted, it would undoubtedly ‘operate ‘&s “a *considerable
restriction upon the importation of coolie labour—4 kind of restriction which
we could not impose unless a very clear case was shown for it.

“ ’I"h‘e whole of the conditions of coolie labour in Assam are so exceptional
and so difficult for any one who is used, for instance, to the conditicns of the
FEuropean labour market, to understand, that Ishould always hesitate, without

the fullest information, to make myself a party to any new point of departure
in dealing with cases of this description.

“1T shall, therefore, vote against the amendment, but 1 shall do so on the
understanding that the matter is to be further examined, and, should our
inquiries go to show that there are sufficient grounds for adding the restric-
tion proposed by Mr. Chentsal Rao, the question of that restriotion shall be
taken up and duly considered at the proper time.”

The Hon'ble CHENTSAL RAO0 said that under the circumstances he would
withdraw his amendment, as also the subse quent amendment which stood in
his name, that in the first paragraph of section 7 of the Bill as amended by
the Select Committee, for the word “ After” the word * For ” and for the
‘word * inserted ”’ the word * substituted ** be substituted, and that the num-
bering of the new sections proposed by the same section for insertion in the
Act be altered to 11, 11A, 11B and 11C, respectively.

The am_endménta were, therefore, withdrawn,

-The Hon’ble DR. RASEBERARY GHOSE moved that after section 4 of the
Bill as amended by the Select Committee the following section be inserted,
the numbering of sections from the present section b to the end being altered
correspondingly :—

“ 5. After section 7 of the said Act, the following section shall be inserted, namely :—

‘TA. (1) Any person assigting a native of India to emi~rate to a labour-district
for the purpose of entering into a labour-contract under this Act therein
‘may take such intending emigrant before a Registering-officer having

jurisdiction within the local area in which such intending emigrant re-
sides. -
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“ (%) If it appears to the Registering-officer that such intending emigrate resid-
ent within his jurisdiction is” willing to emigrate, and has not been
induced to undertake to emigrate by any coercion, undue- influence, fraud,
misrepresentation or mistake, the Registering-oicer shull register, in a
book to be kept for the purpose, such particulars regarding him and tne
persons, if any, whoti he wishes to have registered as his dependents, as
the Local Government may by rule prescribe.

¢(3) Every officer registering any person shall, if so requested, forthwith forward
a certified copy of such particulars to the Inspector or Magistrate resident
at the civil station of Dhubri in the Goalpara District.’

He said :—* In moving the amendments which stand in my name I do not think
that it is at all necessary to trace the history of legislation connected with
inland emigration prior to the year 1862. 1 will only observe that the present
Emigration Act, which was- passed in -that year, made a very important
innovation, which was described ‘not altogether felicitously, as I shall have
occasion to point out later on, as free emigration out side the scope of the Act.
It was said that the numerous restrictions imposed under the old law hampercd
emigration and artificially raised the price of labour in Assam. The new
departure then taken by the Legislature would, it was thought, promote the
interest of a valuable industry and at the same time lead to the gradual extinc-
tion of the contractors’ system to be replaced by free emigration. These
somewhat sanguine expectations, I think it will vot be denied, have not been
fulfilled. The contractors’ system is not extinct, the price of labour has not
been reduced, and free emigration to Upper Assam, in the opinion of many,
it would be no exaggeration to say, still remains an unfulfilled prediction.
Some of the _wr.irst fears, however, of those who were then ridiculed as pessi-
mists have been realised. The reversal of the previous policy of State-controlled
‘emigration gave rise almost immediately to evils of serious magnitude, and
the Government were obliged to interfere in 1889 for the sanitary protection
of the so-called free emigrant to Assam. Act I of that year of the Bengal
Council empowered the Local Government to frame rules for the health and
comfort of the emigrant in transit, and one class of evils which made them«
selves painfully felt have been reffioved, by mesans of regulations made unrder
the Statute. The present Bill is intended to guard against another class of
evils the wide prevalence of which cannot be disputed for a moment—I mean
the malpractices of recruiters working under the so-called free system, and
some of the sections contain Provisions directed against such abuses. But I
venture to think with the greatest deference that the evils whica have growa
up would zot be adequately met by the Bill as it stands, and it 1s therefore
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. that I beg to propose for the acceptance of Hon’ble Members the amendments
which stand on the paper, and which I may mention, have been framed on
the lines of a proposal which was made by the Government of Bengal, then
presided over by Sir Steuart Bayley, and which received the entire approval
of Mr. Wesiland and the qualified assent of the late Mr. Quinfon, both Chief
Commissioners of Assam. This proposal was negatived by the Government
of India, but on grounds which I humbly submit, do not appear to be quite
conclusive. According to the Hon’ble Mcmber in charge of the Bill, the
objections to a system of local registration are that it would be expensive,
vexatious and altogether alien to the principle of free emigration which for
the last twenty years the Governmert have sought to encourage. There would
also be serious difficulfies in discriminating between emigrants who bad been
some time in Assam and those who had not ; and lastly, it is said that initial
registration would be an ineffective remedy against those abuses which really
prevail, and which alone called for special measures of repression—against
those cases in which the labourer, thongh under the inflaence of enticement

or misrepresentation, is nevertheless a willing emigrant and himself desirous
of emigrating.

* Before discussing the validity of these objections I would beg to call the
attention of Hon’ble Members to the serious and widespread character of the
existing abuses which were not fireseen by the framers of the Act. The letter
of the Bengal Government, No. 142, dated the 25th August, 1890, forcibly
points out the very large proportion of cases of fraudulent enticement, often
amounting to the virtual kidnapping of children and youths of both sexes,
and this assertion is based, not on the irresponsible utterances of anonymous
journalists or of travelling friends of humanity, but on the statements, of the
representatives of Government in the recruiting districts, The late Chief
Commissioner of Assam also admitted that the Dhubri system was open to
objection, and insisted upon the necessity for greater stringency in local
registration. I may here observe that the practical operation of the so-called
free system which resulted in the Dhubri contracts was never anticipated by
the supporters of the Act, and it was, I believe, far from the intention of the
Legislature as well as of the Government that the concessions then made
should be taken advantage of for such a purpose.

«To come now to the objections to initial or locsl registration. It is said,
in the first place, that such a system would be expensive ; but as pointed out
by the Bengal Government in their letter, paragraph 26, the expense of the
procee.’ing cannot exceed eight annas a coolie, or at the outside one rupee
eight aunas, if a registration fee of one rupee is charged on initial verifications.
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The additional cost of initial registration is due to a distinction for which the
Bengal Government were unable to find any justification, between contracts
executed in the emigration district and those made at Dhubri. And here,
I might be permitted to ask, with regard to the statement that official restric-
tions would check emigration and render it unpopular, whether an army of five
thousand unlicensed recruiters, many of whom are released convicts or men
of very doubtful character, in the Ranchi District alone was likely, with
their numerous malpractices, to make emigration popular in the recruiting
fields. It seems to me that experience has proved that some wholesome
restrictions on unlicensed recruiting are essential not merely in the interesis
of the recruiter but also in the interests of the planter in Assam, and I am
glad to find that the Hon’ble Mr. Buckingham quotes with approval some
remarks of Mr. Driver, described as a gentleman of considerable experience
in the recruiting districts in which the official registration of labourers is
insisted upon. All the Bengal officials, I may say without a single exception,
as far as I know, are of the same opinion. With regard to the vexations
connected with official interference in aﬁy form, I would ask Hon’ble Mem-
bers in the words of Mr. Grimely whether, in the face of the numerous restric-
tions imposed under the Bengal Act, to refuse the safeguard of official regis-
tration is not a mere straining at gnats.

“ But it is said that initial registration would prove an ineffective remedy
against the abuses which really prevail, and that vigorous action on the part
of the executive acting under the ordinary law supplemented by the provisions
of the present Bill would reduce the malpractices of the unlicensed recruiter
within the narrowest limits. Buf, as observed by the Pioneer newspaper,
the acts of the recruiter in many cases, and those some of the worst cases,
are such that they cannot be reached by the law nor by executive action
which I presume must be controlled by law. I cannot here resist the temp-
tation of quoting the whole passage, as the picture is by no means overcharged
and as it expresses the general feeling of the country.with regard to the
unlicensed system.

" “Boys and girls are cajoled or intimidated into leaving their homes and are carried
off to Assam under false names. Married women are persuaded to desert their husbands
and children, and are decoyed away under circumstances that make it practically impossible
to trace them. District officers and non-officials, European and natives, missionaries and mana-
gers of collicries, all a like bear testimony to the growing prevalence of kidnapping in all its
various forms, and to the misery and crime which it occasions. It has been said that if the
Magistrates and the police do their duty properly the worst cases, at all events, would be

M
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prevented or detected and punished, and itis in this view that the Bengal Government
lately deputed a special officer of the police to conduct an inquiry into such cases in Chota
Nagpore. This view, however, leaves a great part of the question out of sight. The police
can only interfere to prevent the commission of “some offence, or to detect the culprit
when an offence has been committed. But in many cases, and those some of the worst class,
the acts of the recruiters, wicked and immoral though they are, do not constitute an offence
at all, It is not an offence to entice a married woman to leave her husband and her children
and become a coolie for five years or longer in Assam! It is notan offence to persuade a
grown-up son to desert his parents and leave them destitute, even though his labour may be
their only means of support! Even when some recruiter, grown bolder from impunity, does
actually overstep the limits of the law, the chances in his favour are overwhelming. The
expense of legal proceedings is almost alwaye prohibitive to the classes concerned, while the
entire freedom which the “ free ”” recruiters enjoy from official supervision, and the ease with
which names, castes and residences can be changed, renderit almost hopeless to obtain a
satisfactory clue.’ '

His Honour the LIEUTENANT-GOVEENOR inquired what was the date of the
article which the Hon’ble Member had just read, as a great deal would depend
on that.

The Hon’ble DR. RASHBEHARY GmosE said that he could not say for
~ certain, but it was more than two years old.

The Hon’ble Member continued :—* The Secretary of State also I may
mention in passing, in his despatch No, 13, dated the 11th February, 1892,
expresses his opinion that strong measures are required to amend the existing
state of things. Exzperience shows that local registration would, in a great
measure, check the abuses to which I have just referred, and my assertion is
amply supported by official records.

¢ Emigration,” writes Colonel Samuels, ‘is, I fear, in most cases tantamount to desertion
of bome and relatives. In my long experience of these districts I have known many in-
stances of men and Women in depdts before they were registered being persuaded by their
relatives to return to their homes. To permit of this being done would be no real interfer-
rence with the system of free emigration, whilst it would give every man and woman a
chance of changing his or ber mind before it was too late to do so, and afford a guarantee
that every one who emigrated did so deliberately and without undue influenee and deception.”

“The Government of Bengal in their letter say :—

‘The only other advantage claimed for the Assam contracts is that, in the districts of
recruitment, labcurers, when brought before a registrar for the execution of their engage-
ments, may be dissuaded from emigration by their friends and relatives, as suggested by
Mr, Lyall in the observations quoted in paragraph 15 of this letter. The Lieuntenant-
Guvernor is inclined to believe that this is the objection which really weighs with many
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who opposc initial verification, though it is kept somewhat in the background, the allega-
tion as to increased cost being caleulated to carry more weight with those unfamilar with
the subject. It is an argument which does not commend itself to the judgment of officers
in Bengal, or to the inhabitants of this province, who, on the contrary, hold that, consider-
ing the large sums paid to every professional recruiter or occasional crimp who can
persuade a labourer to execute the contract in question, some opportunity of knowing
what i8 going on should be afforded to others interested. The subject is generally treat-
ed with special reference to wives induced by arkatis to desert their families in consc-
quence of some quarrel which, had it not been for the facilities afforded by the Assam
contract system, would have been soon made up; the case of children is also frequently
quoted, and many persons consider that in such instances registration shonld be insisted
on, wheiber labour-contracts are executed or not.’ '

“In support of my contention I would beg to quote another passage
from paragraph 14 of the same letter :—

‘The Lientenant-Governor is distinctly of opinion that, nnder the circumstances,
Dhubri is not the most suitable station for putting labourers under statutory engagements:
The best place for explaining a contract to a person liable to be deceived as to its terms—
say to a Lohardaga woman—is not to be sought where her language is little known, or the
officer who bas to make her understand the terms of the engagement is hurried by a multi-
plicity of enagements; and she would be more of a free agent, to accept or reject the
agreement at discretion, in her own district, among friends, than at a strange station,
where she cannot find employment or ask for almsin the langunage of the country, and
from which she can see little prospect of getting away, as she has no money to pay the
return fare.’

“ Mr, Westland was also emphatically of opinion that the coolie recruited
under the present unlicensed system is not in any sense a free agent, and that
the power to put a labourer under a penal contract in the labour-districts
should be withdrawn. Mr. Lyall, late Officiating Commissioner, Assam
Valley, in an inspection report recorded : —

¢ Once the emigrants get to Dhubri, they have cast the die and are started on their
jourdey. It is too late for them to reconsider the matter. In the district of recruitment
they would be subject to influences which would often make them change their minds.
The contractor would thus lose a good many of his coolics and have to charge the planter
a higber price for the remainder. The ecost per head to the employer would, I think,
cértainly rise. At present his cost varies considerably. I have heard as high'a figure
as B110 mentioned, and as low a one as R57 (the latter for coolies for a garden in Sibsagar),
but, whatever it is now, it would be higher under the other system.

“Can the ordinary law or cxecutive action, however vigorous, deal with
such cases or cope successfully with the abuses disclosed in these official
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doouments ? Initial registration alone, in my humble opim'on, would furnish
an adequate remedy and effectively check the malpractices notoriously resort-
ed to by the recruiter under the present system, or rather no system.

“I now propose to deal with the objection to complusory registration
based on the ground that such a procedure would be altogether alien to the
principle of free emigration, and, if I thought that the restriotion which I
propose would have the effect of checking free emigration properly so-called,
I should be the last person to advocate such a proceeding. Bat, if by free
emigration is meant the spontaneous and unsolicited emigration of natives of
other parts of India to the labour-districts to- work under the ordinary law,
the amendment proposed by me, although curtailing the license of the so-
called free recruiter, would really facilitate free recruiting by insuring
that the emigrant should really be a free agent. It would give him an
opportunity of declaring his intentjon fo emigrate to some constituted autho-
rity—the course which, we are told, an emigrant in England takes when he
goes to an emigration office and expresses an intention to emigrate. The delay
incident op registration would afford the parent or husband some chance of
recovering his child or wife. The repatriation clauses contained in the Bill
would probably go some way towards mitigating the abuses attendant on
uncontrolled recruiting. But, as Mr, Grimley points ouf, the arm of the law
is long, but its movement is sometimes remarkably slow, and, he might have
added, not always sure; and it would be a very poor consolation for a husband
to recover his lost wife or a parent his missing son two or three years after
their disappearance. Prevention is, as we all know, better than cure ; and
surely there never was a case in which preventive measures were more urgent-
ly called for in the interesis of those who stand most in need of the protection
of the State.

“Thave one word to add with reference to the supposed difficulty of
distingnishing between a8 new immigrart and a bond fide resident in the
labour-districts. With the care which, we are assured, is exetcised at Dhubri
before the labourer is put under contract, and the rules under which free
emigrants proveed to Dhubri under Aot I of 1889, it ought not surely to be
at all difficult to distinguish between the two classes, and even Mr. Quinton
admits that the diffiulty would not be insurmountable—an opinion in which,
I think, everybody would be inclined to agree. My amendment, I should
add, differs from the proposal of the Bengal Government in insisting only on
the condition that the labourer should be a resident without defining the
pericd of residence by a hard-and-fast rule,
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“ T must add that to l'EGOgD].Be and to enforce by a legislation the necessity
for supervision in contracts entered into outside the labour-districts, when in
the words of Sir Dennis Fitzpatrick, the emigrant is still close to his home
and within hail of his own people, and to neglect such supervision when he
is carried to Assam, to him a foreign country, is, I must say, with the great-
est deference, both inconsistent and indefensible. Bmigration which is really
free may safely be left without fetters, but the emigrant who is assisted to
emigrate under present conditions in order that he may enter into a labour-
contract cannot properly be described as a free labourer, simply becausc he is
carried to Assam before entering into any engagement.

“It has always been the policy of the State to control the recruitment of
such emigrants by law——a policy recognised in the restrictions imposed on the
contractors’ as well as the sirdari system. It was probably expected when the
Act was passed in 1882-that free emigration would take the same form in
India as it has in other civilized countries, the employers of labour supplying
the place of the emigration societies. But emigration has not unfortunately as-
sumed any such shape notwithstanding the system of Dhubri contracts. -It has
only served to enrich a lawlzss body of men termed arkatis, to the detriment
of legitimate recruiting, and hurtful alike to the employer and labourer. As
observed by Mr. Stuart, Chairman of the Indian Tea Association, the arkatis
have by their malpractices done much harm to the cause of emigration, and,
unless their malpractices are effectively checked, will do still greater harm to it.

« I propose to sum up briefly my reasons for inviting the Council to accept
my amendment. First, the existence of grave abuses in the system of recruit-
ment by Act I of 1882 is undeniable, and must in the interest of the people
concerned be remedied. The control which can be exercised under the ordinary
law cannot reach the evil in some of its worst forms, and the amendments
proposed by Government cannot be regarded as adequate for the purpose.
They may scotch the evil, but they cannot kill it. Secondly, there is no reason-
able ground for making a distinction between labourers who contract near
their homes and those who are carried to Assam for the purpose of placing
them under labour-contracts there. I ought perhaps to say that there are
stronger grounds for placing under control the latter class of emigrants. Third-
ly, there is no danger of such restrictions as I propose enhancing in the slight«
est appreciable degree the price of labour or checking the progress of free emi-
gration properly so-called. Indeed, I might vent ure to assert without much
rashness that with the removal of the abuses which have grown up under the
Dhubri system the occupation of the arkati would be gone, the price of labour

N
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would fall, and in the course of time free immigration properly so-called
would take the place of the present system, which has certainly not been a
very pronquoced success, if, indeed, it has not brought emigration under all
forms into not altogether undeserved discredit.

“ In conclusion, I must say that there are very few laws in the Indian
Statute-book the policy of which has been more keenly debated than the Emi-
gration Act which it is now proposed to amend. It would serve no useful
purpose to revive the memory of the controversies which have marked the
whole course of legislation on the subject. On one point only we find a re-
markable unanimity of opinion, namely, that exceptional legislation of the
kind under discussion must be regarded as merely temporary and should not
be maintained even a day longer than is absolutely essential for the protec-
tion of the classes concerned. While loyally accepting the conclusion arrived

. at by the Government, after the fullest and most anxious enquiry, that the
time is not yet ripe for the repeal of penal contracts, I can only repeat the
hope so often expressed that with the improvements in the means of communi-
cation between the recruiting and labour-districts, and the increasing know-
ledge of Assam life by labourers in the recruiting areas, the necessity for
special legislution will soon cease and the relations of employers and labburers
will be placed on the ordinary basis regulating tbeir mutual rights and obli-
gations. There is only one other observation that I should like to make. Emi-
gration laws have been denounced in very severe terms, not only by some of
my countrymen but aiso by European public servants in responsible positions.
But the large mass of official literature which has gathered round the Assam
coolie must convince everybody that special legislation is resorted to not
merely in the iuterests of the tea-industry, but also in the interests of the
people at large, as tending to promote emigration from those parts of the
country in which the wages are low and the people liable to periodical
famines. The evils which have crept into the system must not lead us to for-

' get the good that emigration has done. They must not lead us to forget that
the districts of the North-Enstern Frontier, once a wilderness, have now been
covered with plantations which, while adding to the wealth of the country,
support thousands of labourers, and where many of them have found com-
fortable homes, Then, again, the benefits secured by the Act to the labourer
ought to be set off against the penalties by which the performance of his part
of the contract is secured. It must also be borne in mind that some of
the evils which have revealed themselves in conneotion with the system
are inseparable from all emigrations conducted on a large scale among the
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poor and ignorant, and although I cannot help thinking that local registration
would seem to be as nearly complete a remedy as can be devised for the
growing evils of unregulated recruitment, I am bound to admit that the Bill
now under discussion contains provisions which would to some extent reduce
the evils which have sprung up, and that with the more energetic action of
the executive, including the strengthening of the inspection system which has
been promised by Sir Philip Hutchins, the condition of the labourer in the
tea-gardens would be improved in a very large measure.”

The Hon’ble S1r PriLre HurcHINS said :—*“ I bave already indicated
briefly why the Government of India cannot on any account agree to wbat
is called initial registration, I am afraid I must now deal with the matter at
considerable length. Reluctant as I am to trespass further on the patience of
the Council, I feel that it is of the utmost importance that the views of the
Government of India on this vexed question should be clearly understood, and
that, if possible, it should now be finally determined. I propose to deal with
it first in a general manner, and then with especial reference to Dr. Rashbehary
Ghose’s amendments.

“ Registration, as the Indian Association itself has truly observed, is
opposed to free emigration which we wish to promote. The two are incom-
patible. It is not possible, as Mr. Grimely asserts, that registration will
facilitate free recruitment. For let us see what registration means. It means
that no one is to be allowed to enter into a contract to labour in Assam
without having first in his or her own district, or as near thereto as may be,
gone before a Magistrate and registered himself or herself as willing to proceed
to Assam for that purpose. On the other hand, free or privately assisted
emigration means that the labourers find their own way up to the labour-
districts without any official interference, and are then and there put under
contract if willing. The registered labourer—by which I mean one registered
under the Act or under any system under which registration can practically
and equitably be enforced, the case would be different under the present
amendment—the labourer registered under the Act, though not actually under
contract, is under an obligation to execute one when called upon to do so, and
can be fined or imprisoned if he refuses ; he has therefore ceased to be free,
But the free labourer is under no obligation at all until he has actually
executed a contract at Dhubri or elsewhere ; till then he is absolutely free.

“The two things being thus, as I bave said, incompatible, my first objec-
tion to making registration compulsory, or clogging it with a condition which
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makes it practically compulsory, is that it will throw back all emigration
into leading strings, and reverse the policy which has been consistently
followed by the Government of India ever since 1873.

“ For Mr. Grimley and others (I quote Mr. Grimley again as fo some
extent representing the district officers of the recruiting districts) are quite
mistaken in supposing that the free emigration spoken of in 1873 and 1882
meant something essentially different from the privately assisted emigration
which now prevails. Take, for instance, the report of the Commissioners
upon whose advice Act I of 1882 was framed. This mentions at the outset
that the Bengal Government had in 1873 ¢recognized in some degree the
propriety of encouraging . . . free recruiting,’ and then proceeds
to define free recruitment as ‘a system of inducing natives of other parts of
India to emigrate, and furnishing them with the means of doing so, carried on
by or on behalf of employers without any supervision or control on the part of
Government officers.” The Committee advised that this should not only be
permitted, as it had been permitted under certain restrictions since 1873,
but that those restrictions should be removed, and that free or unregistered
recruitment should be encouraged as much as possible by the declaration of
the competency of an unregistered recruit to execute a labour-contract after
arriving in the labour.districts. 8o, in addressing the Secretary of State in
August, 1886, the Government of India wrote that ‘the most important
change which the present Act effected was the encouragement of assisted
(sometimes called free) emigration by relieving it from legal trammels until
the coolies reach the labour-districts.” It was thus clearly recognized in 1882
that, in order to afford to employers a sufficient inducement to incur the
outlay of taking up free or unregistered emigrants to the tea-gardens, it was
essential that such emigrants should be permitted to enter into local contracts.

“1 would bere ask the Council to consider the happy results which this
policy has produced in the Surma Valley Districts, and the disastrous conse-
quences which would ensue if it were now to be reversed. The system of Act
immigration and penal contracts is gradually dying out in the districts of Sylhet
and Cachar It is still necessary, in the interests of the administration, to
maintain the Government control which the Act renders possible, but employers
are voluntarily giving up the use of the penal provisions which bear against
the coolie. This is especially remarkable in Sylhet. There, even in 1886, 64
per cent. of the adult immigrants were taken up free, while of the whole adult-
labour force only 27'6 per cent. were under Act contracts. In 1891 the
percentage of free immigrants had risen to 94, while the percentage of adult
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labourers under Act contracts had fallen below 156. The corresponding figures
for Cachar are little less remarkable : free immigrants were 26 per cent. of the
wholein 1886, and 41 per cent. in 1891 : Act labourers had been 307 per
cent. in 1886, but had fallen as low as 13} per cent. in 1891. 1t is clear from
these figures that the question whether the Act may not be withdrawn from
at least a large part of the Surma Valley will arise very shortly in the natural
course of events, and any change in the law which would force employers to
make a large use of its provisions is much to be deprecated. Yet this would
be the inevitable result if they are not to be allowed to recruit free emigrants
and to exercise their discretion, after the recruits reach the gardens, whether
they should be put under contract or not.

“ My next objection is tbat initial registralion has been condemned on its
own merits,

“ The point has been argued as if the ouly objection to compulsory regis-
tration was the trifling fee which it involves, but if I have ever spoken of its
expensive character it was certainly not any such legitimate charges which
I bad in mind.

“ It is not at all true that registration was dispensed with in order to
cheapen the supply of labour. ‘Its main evil’—His Honour Sir Charles Elliot
once wrote, and he was only summing up in his graphic style what the records
show—' Its main evil was the great delay and annoyance experienced by the
recruits, the difficulty of getting anyone in the Collector’s cutchery to attend
to the business, the necessity of bribing every one all round, and the danger
either that the whole registration was done so perfunctorily that it was no
safeguard whatever, or else that it would be done by some one who was fana-
tically persaaded that no Hindu could possibly emigrate except under fraudu-
lent enticement or compulsion.’

“The same question came up again in 1883, in connection with recruiting
for the Colonies. A lengthy enquiry was made by Colonel Pitcher in the
North-Western Provinces and by Mr, Grierson in Bengal. I iind Mr. Grierson
writing as follows— '

¢ The present system of registration is just about as bad as it can be, and so alro is
the way in which this system is carried out . . . . The divergencies of
practice from the authorized syslem have all arisen from one cause: the wrong man has
been made to do the work. A Magistrate’s business is not to keep complex registers but to
look after the general welfare of the people . . . - Registration is an art in
jtself. It requires years of training to teach an officer to do the work . . . .
0
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The registration of the coolie's contract, if properly earried out, requires just as much eare
and experience as the registtation of the deed of sale of a whole estate.’

“At Dhnbl_'i, I may mention, the work is really carried out as an art,
under an experienced medical commissioned officer and a Deputy Commis-
sioner who regards it as one of his chief functions. They are experts in the
business, and this is why we consider registration at Dhubri so much more
effective a safeguard against fraudulent or irregular recruitment than registra-
tion in the recruiting districts. 'The seourity against false personation, and
changing of coolies after registration and other similar malpractices, is much
greater at Dbubri than in the recruiting districts; for the emigrants are
under official supervision from the moment they reach that station; and
shortly after the execution of their contracts they are placed on the steamer
in the presence of the Deputy Commissioner or a medical officer. Each batch
of emigrants are identified with their way-bills at the time of embarkation and
are then placed in charge of the master and medical officer of the steamer.

« Three results were clearly elicited by Mr. Grierson’s enquiries :—

(1) That there was a general hostility on the part of officials to the recruiter,

who was frequently impeded in most objectionable ways by the
police and underlings of the cutcherris, ’

(2) That the magisterial officers have not sufficient time to attend ‘properly
to registration business; and, if they had not time then to attend to
the few Colonial emigrants, how could they possibly hope to cope
with the thousands now proceeding to Assam? In 1891, nearly
25,000 emigrants went up from Bengal to Assam.

(3) That the verification before the Ma.gistrate was by no means a sure
preventive of malpractices.

“ And this brings me to. the subject of malpractices, which so far as I can
understand, form the main, if not the only, ground on which a retarn to initiak
registration is demanded. 1t is remarkable that the allegation of abuses is
always made with regard to Dhubri : we hardly ever hear of them in connection
with the Surma Valley, where the number of free emigrants going right up to
the gardens, without any official control except for sanitary purposes, is so large.
The number of complaints, however, was certainly at one time startling, and
there was no doubt that many of the best district officers had taken up the
position that free recruiting gave rise to all sorts of abuses, This led me in
1889 to make a very careful analysis'of the various charges, so far as particulars
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were given, and the first conclusion to which I came was that, in their
laudable anxiety to protect the people entrusted to their care, many excellent
officers had imbibed an unconscious prejudice against free recruitment. I
have since found that this is po new discovery, but has all along been re-
cvognised. For instance, in 1886, the then Lieutenant-Governor of Bengal,
Sir Rivers Thompson, wrote as follows ;:—

“In reporting upon cases of this kind there can be little doubt that the judgment of
most district officers is likely to be warped by a not unnatral prejudice against free
emigration. Formerly, they controlled every step of the emigrants’ movements; mow
they know nothing about them, except through complaints of abuses which only come to
their knowledge after the emigrants have left their jurisdiction. Again, the people of the
recruiting districts, particularly those classes of landlords whose opinion is likely to influ-
ence the district officers, are violently opposed to any form of emigration, on the ground
that it takes away from the district large numbers of the landless classes, and thus tends

to raise the wages of agricultural labourers.’

“ My second conclusion may also be summed up in the words of the same
distinguished Head of the Bengal Government, who wrote in the letter from
which I have already quoted :—

 The Lieutenant-Governor is unable to find in them \the cases reported) any special
form of abuse which can be definitely put down to the system of free emigration as dis-
tinguished from the protected emigration under the Act of 1873, The abuses, such as they
are, are of the same kind.’ a

T found also that the low ratio of convictions indicated that many of the
complaints were frivolous or unfounded, that the figures included many cases
in which the coolie was the acoused and not the accuser, that all cases con-
nected with emigration had been mixed up together, including assaults and
even charges for absconding with advances after registration. Indeed, it
seemed as if every case of a disappearance were at once attributed to the
wachinations of Assam arkatis, just as suspicious deaths used to be put down
to snake-bite! Many of the malpractices which I found graphically describ-
ed as the work of an arkati or free recruiter aciually implied that the victim
must have been registered ; and yet the remedy suggested was more registration.

“ As an instance of the inefficacy of registration in checking malpractices
and preventing unsuitable coolies from being sent up, I may refer to the Rowta
case reported in the Bengal Government’s letter of 26th February, 1893, which
was submitted to the 8elect Committee. 8ixty-two coolies were sent up after
registration in Calcutta, and after executing contracts under the Act, to the
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Rowta garden. They were described in their contracts as Ghasi by caste, and
* a8 coming from the Sonthal Parganas, a distriot from which good recruits are
ordinarily obta.i'ned', Seven months later only 16 were left on the garder;
26 had deserted, 16 had died; the contracts of 6 were cancelled for permanent
physical incapacity ; the remainder were a sickly and feebleset. It was found
when they reached the garden that they were not Sonthals at all, but coolies
from the North-West Provinces of a low and sickly type. Their castes and
addresses had been misstated. Altogether the case was a most distressing one.
T had carefully gone into it before the Select Committee sat, and the conelu-
-sion I eame to was that the coolies had been personated at the time of regis-
tration, or that they had been changed before despatch to the labour-districts.
At all events, more registration would not have prevented the occurrence : the
men had not only been registered, but had actually been put under engage-
ment in Bengal. The fault lay entirely with the Calcutta agents, wha had
been invited by the contractors to inspect the men, but had neglected todo so.
As I explained on a former occasion, we can only reach the agents through
the gardens., The Bill on the table will give very stringent control over the
gardens, and has been framed on the principle that they are responsible. The
owner of the Rowta garden should, I think, change his agents, and no other
planters should employ a firm which has been guilty of such gross and culpable
negligance. '

“ Now, what are the malpractices to which we are most anxious to put a
stop? When I introduced this Bill I endeavoured to show that most of the
abuses in recruitment complained of could be, and had been, suppressed by
vigorous executive action under the ordinary law. I mentioned that in 1891
there were only 13 complaints made by coolies throughout the Bhagalpur and
Chota Nagpur Divisions. The only cases calling for anything like special
measures of repression were, I said, cases in which the labourer, though under
the influence of enticement or misrepresentation, is nevertheless a willing
emigrant at the time he wounld be brought up for registration. For such cases
obviously registration is no remedy at all. Even if it were possible to secure
that every emigrant should be registered within his own district, there would
still be nothing to prevent his giving a false name and address, and nothing
to prevent personation. I submit that it is impossible now for man or woman
to be taken all the way to Dhubri against their own will. The fact seems to
be that, speaking generally, a recruiter does not go through the trouble and
expense of registration where he believes the coolie will go with him willingly,
in which case registration would be superfluous: but, where the coolie bas
betn in any way deceived, the recruiter would naturally seek to establish a
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hold on him by means of registration, and in this class of cases registration
would be positively mischievous,

“ These remarks aiso apply in some measure to cases in which there has
been a disruption of family ties. I cannot regard it as an unmixed evil that
an ill-used member of a family should have some meaus of escape,and if he or
she, being 16 years old, is determined to emigrate, I do not see why it should
be in the power of a Registering-officer to say no. But,as a matter of fact,
it would be easy to. take a person before an officer, known to be perfunctory
or over-worked, and get him or her registered ; and then there is no room for a
change of mind. Theoretically, registration can only be effected in the dis-
trict for which a recruiter may be licensed ; but he would have no difficulty in
passing on his willing recruits to the next district, or in registering them
under false names or as coming from villages not really their own. It would
be impossible to keep back every case in which the emigrant was not known
until enquiry could be made. It would be equally impossible to prevent a
runaway from presenting himself for registration at Caleuita, as having come
down to obtain work in a mill or the like and been recruited here.

“I have already referred to the Chhattisgarh cases and shown that they
do notin any way controvert the position that such abuses as do exist are best
met by vigilance on the part of the executive officers—in the recruiting dis-
tricts, on the road to Assam and especially at the halting-places fixed under
the Bengal Act of 1859, and lastly at Dhubri itself or elsewhere in the labour-
districts. At Dhubri special precautions have always been taken with regard
to women travelling alone and young persons. And under the present Bill
the contract of a person found to have been improperly recruited can be can-
celled at any time, however formally executed.

“It has been suggested, and if I rightly understood my hon’ble friend who
moved the amendment he would support the suggestion, that we should make
inducement to emigrate by misrepresentation and intimidation punishable
under the criminal law ; but I am decidedly opposed to the manufacture of
technical offences. The Penal Code says what misrcpresentations or intimida-
tion can properly be treated as offences, and anyone who comes under its pro-
visions will doubtless be severely dealt with. It is undoubtedly an offence
already to confine or restrain an unregistered coolie against his own will.
Misrepresentation or intimidation is very commonly falsely alleged by the
coolies to cover and excuse their own change of mind. The conditions of 1if

in Asam are now well known throughout the recruiting districts, ar
®
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emigrants proceeding there fall into a stream of companions where little else is
talked about. It is hardly possible that the effeot of misrepresentations can
be maintained all the way to Dhubri, but of this the reoruiter takes the risk-
I regard with some suspicion the graphic pictures of arkafis worming them-
selves into family and taking advantage of disputes between husband and wife,
but no doubt they are ready enough to assist people who have already quar-
relled with their families and wish to get away ; but here they bave to risk
the very probable contingency that before the recrnit reaches Dhubri he may
change his mind and have to be repatriated at the recruiter’s cost. This is in
itself & serious punishment, and I would not add any other. As for the re-

cruit himself, it is surely better for him to have time to cool down during his
journey, instead of being hurried fresh from his quarrel into the presence of a
Registering-officer and there finally committing himself. Under the provi-

sions of the present Bill, there will be no doubt about his right to repatria~

tion. o

« I venture to think that emigration to Assam may be compared to that
which goes on from the south of India to Ceylon and to the Straits Settle-
ments. When I first came out to India complaints of malpractices on the
part of the recruiters—kanganis we called them there—in connection with
emigration to Ceylon were very common. But they gradually died away and
registration became obsolete. Even to this day or at all events till very
recently, the law of Ceylon recognised penal contracts, and yet there is a
constant flow of perfectly free emigrants into the island. As communicatiouns
improve Assam may be reasonably expected to come under the same condi--
tions. So again in the Straits Settlemeuts the law provides for penal con-
tracts, but if thereis anything at all resembling registration in India, it is of

he simpiest possible character and confined to the port of embarkation.

“ I will now deal with the particular amendment which has been pro--
posed by my hon’ble and learned friend Dr. Rashbehary Ghose. Unfortu-
pately he did not attempt to formulate it when the Bill was in S8elect Com--
mittee, and I have only been able to glean his intentions from the notice of
the amendments, which reached me late last evening, and from what he has.
just orally stated. It seemed to me that his explanation of the real scope
and effect of his proposals was of a very meagre character indeed..

.1t is proposed, as I understand, (1) that any unlicensed recruiter— that
is, any person recruiting otherwise than under Chapters IIT and IV of the Act—
may, register his, recruits before the Registering-officer of the area in which the-
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intending emigrant ‘resides’; and (2) that no person, other than a ¢resident’
of the labour-districts, shall be eligible to enter into a local contract under
‘section 112 of the Act unless he has been so registered.

¢ It seems to me that the Hon’ble Member must have moved these amend-
ments ratber for the purpose of raising the general question than with any
intention, even if the Council should decide in his favour, that his amendments
should be adopted as establishing a final and practicable scheme of initial
registration. The words ‘reside’ and ‘residence’ are singularly vague. I
presume that it is not intended that any person who has resided a few days or
months in a recruiting area or a labour-district shall be eligible to be registered
or to enter into a contract. The Hon’ble Member said that he had purposely
abstained from laying down any hard-and-fast rule, but I submit that we
must have something definite and capable of being understood.

“ It seems to be considered by the Hon’ble Member—and I have seen the
same statement made in certain newspapers—that the proposal we are now
considering will not discourage. free (unregistered) emigration, or impede the
growth of free (non-contract) lahour, because it will still be open to the
employer to engage free or unregistered recruits and to bring them up to his
estate and employ them as free labourers. Only he will have to finally
exercise thi§ option, not, as at present, after the recruits have reached the
labour-district, but before they leave the recruiting districts.

“ 1 venture to assert that the whole course of ezperience is against this
contention. The argument is not a new one. As far as I was able to follow
my hon’ble friend, he bas done little more than reiterate the case which was
put forward by the Bengal Government in 1890. This was fully considered
by the Government of India, and in our published Despatch of 6th October,
1891, reasons were given at length to show that the propesals submitted would
in fact throw back the progress which is now gradually being made towards
free emigration and free labour, and delay the time when the Act could safely
be abandoned. The part of the Despatch to which I refer is paragraphs 15 to
26 and covers eight pages. 1t is too long to quote. I will therefore merely
give the substance of it as briefly as possible considering the intricate natare
of the subject.

“Taking first the Surma Valley, the experience hitherto gained has shown
that registered emigration necessarily carries with it a general system of Act-
labour. As registered emigration developes into privately assisted emigration,
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this general system of Act-contracts passes into an intermediate stage, such
contracts becoming less common and being superseded by less stringent forms
of contracts. Act XIII of 1859 furnishes this intermediate stage of contracts
in the Burma Valley. As privately assisted emigration passes into unassisted,
that is, unsolicited and spontaneous emigration, there follows a system of
entirely free labour without any contracts at all. There are many gardens in
the Surma Valley where this final stage of free labour has been reached. But
experience has shown that emigration must pass through its various stages to
the final stage of unassisted emigration before the stage of entirely free labour
becomes generally practicable. If we now throw back the privately assisted
sirdari emigration, which has become the regular practice in the Surma
Valley, to the stage of registered emigration we shall also throw back the
intermediate stage of contracts to the stage of strictly Act-contracts.

“For various reasons, which were fully stated in the Despatch to which I
have referred, the development has not gone so far in the Assam Valley
as in the Surma Valley ; but the first siage in the development has been
reached in the establishment of privately assisted emigration with Act-contracts
at Dhubri. Now, as was recognized by the Commission which prepared the
first draft of Act I of 1882, the chief inducement which employers have to bring
up a free or unregistered emigrant is that they are competent to execute an
Act-contract with them after their arzival on the garden ; and their chief reason
for resorting to free emigration is to avoid initial registration. It is entirely
contrary to experience to suppose that, under the conditions which these amend-
ments would bring about, employers will on any larse scale avail themselves
of the option of both bringing up their recruits as free or unregistered emigrants
and employing them as free labourers—that is, without auy form of penal con-
tract. The sole reason why employers now;resort to unregistered emigration is
because, by doing this, they avoid the trouble, vexations and delay, and the
irregular exactions ard opposition from subordinate officials, which sarround
registered emigration; while, on the other hand, they have still, in suitable
cases, the security of the contract system, and can, if, necessary, place the re-
cruits on Act-contracts on their arrival in the labour-districts. When the coolies
arrive on a garden iz the Surma Valley, if they are steady and well-behaved (and
especially if they come in families) and are not likely to desert or give trouble,
the employer often does not care to place them under Act-contracts.” If, however,
they seem to require the stricter discipline of the Act, they are placed under A cte
contracts. But under the proposal now before us the employer will have to decide
whether or not he will place the recruits under Act-contracts before they leave
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the reeruiting district, and this practically means that he must decide at the time
when he sends his sirdar down to recruit. Not knowing the kind of coolies
that will be brought up—whether they will be well-bohaved or likely to give
trouble, and whether they will come in families or as solitary individuals—he
will not be able, as a general rule, to take the risk of deciding to employ them
without Act-contracts, and will therefore ordinarily have to give general ins-
tructions for registration. And, if be goes to this much trouble and expense—
just what he wishes to avoid when he recruits outside the Aot—he will, in most
cases, at once give bis sirdar a certificate, and thus get a legal hold over the
recruiter and the recruits at the outset by having contracts executed in the
recruiting district. For it must be remembered that under these amendments,
if I understand them rightly, although the omission to register in the area of
residence involves a disability to makea local contract, the registration observ-
ed creates no obligation. The registered emigrant may decline to proceed to
the labour-district or to execute a contract, and he will not be punishable for
this, except in certain cases to which perhaﬁs the Penal Code may apply.
The consequence will be that employers, ivstead of undertaking privately
assisted recruiting, will go back to Act-recruiting.

“ These remarks apply particularly to the Surma Valley. In the Assam
Valley, where only an intermediate stage between registered emigration and
privately assisted emigration has been reached, there will & fortiori be a similar
retrogression, and further progress towards free emigration will be checked.

“ I must apologise for having troubled the Council at such length on this
point, but it scemed to me important to show clearly that the proposal is in
fact likely to throw back the emigration and labour system.

“ The Hon’ble Member has referred to a proposal made by the late Mr.
Quinton for restoring the Goalpara District to the status of a recruiting district
which it occupied before 1882, and for restricting contracts there to recruits
originally registered in the actual area of their recruitment. Our objections to
this proposal also have ‘been fully stated in our published letter of the 5th
October, 1891, to the Chief Commissioner of Assam. But I would point
out that Mr Quinton’s proposal is an entirely different one from that now
before us, as it involved no interference with the execution of Act-contracts
on a tea-garden. It merely made Goalpara a recruiting district, but still
allowed unregistered emigrants to execute local contracts under sections 111
and 112. Besides, as we pointed out, Mr. Quinton was not personally in
favour of this proposal ; he erely suggested it as a substitute for initial regis-
tration in case the Government of India should determine to abolish the present

Q
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Dhubri system. We have, however, decided to maintain that system. Later
on, when I visited Assam at the end of 1891, I found that the planters as a
body were strongly opposed to any interference with the existing arrange~
ments at Dhubri; they entirely approved of the conclusion at which the
Goveroment of India had arrived independently. They bad then had full
time to understand Mr. Quinton’s alternative scheme, the effect of which they
may not bave fully understood when it wag first put before them,

* Again the main objeot of Mr. Quinton’s proposal was to compel un-
licensed contractors and arkafis to take out licenses and thus fo get them
under proper control. The present proposal, so far as I can see, does not pro-
fess to do anything te bring these people under control, and it appears to be
hoped that some accident or other will bring about this result.

“To return to the amendments—I would ask if the proposal to restrict
registration to the area of the recruit’s residence is at all fair or reasonably
practicable ? I have already said something upon this topic. The Act now
contemplates that a recruit shall be registered in the actual area of recruitment.
Yet we know that this is not, and cannot always be, done. It ishardly possible

[for a Registering officer, without great delay in making inquiries, to decide
whether an intending emigrant actually resides in his district or sub-division.
The largest number of labourers recruited under the Act are now registered in
Calcutta, but they do not live there, and many of them are doubtless brought
there for the purpose by arkatis and others. It would be a direct discourage-
ment to emigration if we absolutely forbid the registration of such persons
and thus declare them incompetent to enter into Act-contracts. A coolie from
the North-Western Provinces or from Madras might spontaneously come ta
Cnlcutta—or say that he had so come—and offer bimself for registration; I
submit it wounld be anreasonable to refuse to register him.

“ But, even if all this could be overcome, what provision does the amend-
ment make to ensure that the work of registration shall be properly done?
That there shall be no delay or vexatious olstruction to the recruiter? That
recruits shall actually be registered in the area of their residence ? That false
names and addresses and misdescriptions will not be given? That false per-
sonation will not be resorted to, and that coolies will not be changed after
registration ? These are not mere captious objections. I have had to refer to
them before. Repeated and exhaustive enquiries, and even the reports of
officers who are in favour of initial registration, show that these evils are
practically inseparable from any system of registration.



AMENDMENT OF INLAND EMIGRATION ACT, 1882." 176
1898.] [Sir Philip Hutchins.]

“ The difficulty of distinguishing ‘ resident ’ and ¢ non-resident > emigrants
in the labour-districts arises from the fact that there is not only a large and
annually increasing domiciled immigrant population in the Province, largely
composed of persons of unsettled and migratory habits moving about from
district to district, but in addition o them there are new emigrants going up
every year in large numbers whose history it would be difficult to trace.
There are also old emigrants going backwards and forwards between their
homes and the Assam gardens. The difficulty will naturally be increased
when railway communication is established and has led to more rapid traffic
between Assam and other Provinces. It is for those who propose the restric-
tion of local contracts ta residents of the labour-districts to show what is
meant by the term ‘resident,’ and what steps should be taken to prevent un-
registered non-residents from evading disability to contracts imposed on them.
The amendments proposed seem to leave this to accident. It must be remem-
bered, too, that under these amendments liceused .recuriting will not be
required ; any unlicensed recruiter will be able to produce a recruit before a
Registering-officer.

“ All these matters must be foreseen and provided against in'a manner
which is not detrimental to emigration. Unless such special provision is
made, the scheme will certainly be retrograde, dilatory, vexatious and expen-
sive ; but I venture to submit that it will not be effectual in attaining its
object, which I understand to be the preveniion of abuses. We cannot
embark upon novel legislation merely in the hope that it will reform the
system, and leave it to accident to bring about the desired result.

“It must be remembered that the proposal would entirely disturb the
existing course of emigration throughout Assam. Nearly all emigrants to
the Assam Valley execute contracts at Dhubri without previous registration ;
nearly all emigrants to the Surma Valley go up to the gardens as free labour-
ers, and a large number of them enter into local contracts.

“ We cannot deal with this question with exclusive reference to Bengal—
we have also to consider the effect of the proposal on other Provinces. I will
first take Assam. I see at once three awkward results. In the first place,
residents of districts other than the labour-districts will be incompetent to
enter into a labour-contract. I understand that Garos, Nagas, Khasis and
other hillmen work on the tea-gardens. Secondly, suppose that unregistered
emigrants were taken up on a large scale and did not enter into local contracts
under the Act ; they would still almost certainly be placed on some other kind
of penal contract, enforceable under section 492 of the Penal Code or Act
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XIIIof 1859, with the result that during their first few yearsin Assam, and
until they had become *residents,’—that is to say, at the very time when they
most need it,—they would be deprived of the sanitary and other protection
afforded by Government to Act-labourers Thirdly, how are we to distinguish
between  residents ’ and ‘ non-residents ’ of labour-districts ? At what period
after his arrival in a labour-district would an emigrant become a * resident ’ ?
How could the Magistrate or Iuspector, or even the employer, say whether
any particular conlie was a resident or a non-resident ?  If he chose to represent
himself as a resident, conld he afterwards turn round and get his contract
cancelled by proving that he had made a false statement ? 'What steps would
be taken to prevent unregistered emigrants being placed under contracts as
residents ?

‘“ Let us next take the case of the North-Western Provinces and Oudh.
In 1891 more than 10,000 emigrants went from these provinces fo Assam.
Seven thousand of them went as free labourers. An excellent system of
family emigration has been esfablished between these provinces and the
Surma Valley gardens, and no abuses in recruitment are complained of in
connection with it. The Hon’ble Mr. Woodburn has just informed us that
bis province is perfectly satisfied with the present state of things. These
amendments would check, if they did not wholly stop, this most desirable des-
cription of free emigration, and the effect of the proposal would be the same
in every other recruiting province. No free emigrant could enter into a local
contract, and no opening would be left for the growth of the free emigration.
system. ;

“I submit then, again, as I did before, that, with or without initial regis~
tration, abuses in the recruiting system cannot be kept in check without
vigorous and sustained executive precautions, while with such precautions

_ initial registration is unnecessary. I have shown that such abuses have!
already been reduoed within very narrow limits in Bengal by executive
action, and that, as a supplement to executive action, we now have the Bengal
Act, I of 1889, which authorizes the Local Government to frame rules for the
transit of unregistered emigrants. The proper remedy, I venture to think, if
anything more is necessary, is to amend these rules, or, if legislative action is
really required, to amend the Bengal Act itself. That Aot, or some similar
enactment, might also be applied to any other recruiting province in which it
may be required. It will thus be possible to take whatever measures are
required in any particular province to check abuses without interferiog with
free emigration.

1 submit, then, in the first place, that abuses in recruitment are not now so
serious or prevalent as to call for this retrograde step which is now proposed ;
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secondly, that initial registration in any form, but particularly in the form
proposed in the amendments before the Council, is not a proper remedy for
such abuses ; and, thirdly, that there are other and better available remedies, if
any are wanted,

* For all these reasons I confidently ask the Council to accept the consi-: -
dered policy of the Government of India in this respect and their decision not
to revert to the antiquated system of initial registration.”

The Hon’ble Mr. BuckingHAM said :—*“ The Hon’ble Dr. Rashbehary
Ghose has introduced my name as favouring initial registration, and in answer
I may state that Mr. Grimley does refer to cerfain remarks written by me last
year, and states that I supported his views with regard to initial registration.
My remarks were enclosed with Mr. Ward's letter of the 12th Augusi, 1892.
What I said was that I should like to see the recruiting of all professional con-"
tractors and recruiters resident in Bengal brought under official control. But I!°
strongly object to enforcing initial registration imposing other restrictions,
in the case of unlicensed garden-sirdars or coolies or other persons sent down -
from the Assam tea-gardens for the purpose of recruiting outside the Act.

“T also feel sure that all employers in the Assam Valley will strongly
object to any change in the law which will prevent unregistered emigrants
from entering into labour-contracts at Dhubri as at present, and I have not
the slightest doubt that employers in the Burma Valley will be equally opposed
to the prohibition of local contracts in the labour-districts in the case of un-
registered emigrants. Other grave objections to initial registration are unne-
cessary delay, and various expenses in bringing the coolie into Court ; again,
the strong inducement that would be placed before sirdars and coolies to
accept bribes and engage elsewhere ; in fact, every registry office will becomg
a recruiting centre, where there would always be people waiting ready to
waylay and entice away labourers recruited by others; lastly, the certainty
that free emigration, pure and simple, which has made such rapid strides in
the Surma Valley, would receive a death-blow.

The Hon’ble M. STEVENS said :—“I desire to explain that, though 1
sympathize heartily with the object of the Hon’ble Mover of the amendments,
I am not inolined to vote for them as they stand. The literatare of this subject
shews that purely free emigration to the nearer districts is growing and has

B



178 AMENDMENT OF INLAND EMIGRATION ACT, 1882..
[Mfr. Stevens; Mr. Fazulbhai Vishram] |23rD Marca,

already attained considerable dimensions; and this most satisfactory form of
emigration would be, I think, discouraged, if not suppressed altogether if
registration in the distriots of original residence were insisted on in the case of
persons adopting it. I would interfere no more than I would with emigration
to the Duars. I have studied the papers to the best of my ability, and have
listened to the remarks of Sir Philip Hutchins wi'h the attention they deserve,
As I do not propose to vote for the amendments, I will not take up the time of
the Council by discussing them in detail, I will merely say that I have not-
been able to discern that the objections to initial registration, as it used to be
conducted, were incapable of remedy, and, whatever defects Mr. Grierson found
in the registration of emigrants to the Colonies, as it was conducted, I have
not heard that registration for the Colonies bas as a consequence been deferred
till the arrival of the emigrants in the Colonies themselves, or even till they are
put on boardship. And, asa matter of fact, registration is now required under-
Act I of 1882 in the case of coolies recruited by licensed’ recruiters, and even
in the case of coolies recruited by garden-sirdars, under a system which is uni-
versally considered comparatively healthy. What is the object of this regis-
tration, and why does it remain in the Act at all ? What I desire is to require
initial registration in the case of contractors’ coolies recruited outside the Act ;
for it is these whoappear to me to require special protection. I confess that to
devise a practical method of carrying out such registration requires more con-
sideration than I have been able to give the subject,and I am not ready to
offer to the Council a matured scheme. But I am so convinced that it is
desirable in the interest of the labourers that the present Biil should be passed

that I should be sorry to see its enactment postponed even for this important
question.”

The Hon’ble M&. ¥azuLBHAI VISHRAM said :—* T have no desire to offer
any lengthy remarks on this Bill ; in fact, I shall be very brief considering the .
hour and what has already been said, especially because I consider that, on
the whole, it is framed in a very fair spirit and with due regard to the interests
|both of the planter and the labourer. Almost everything that is necessary for -
the proteotion and we!l-being of the coolie has been provided for, and he is.
likely to be better off abroad than he can be at home. I have no partieular,
experience of the labourers who go to Assam, but I do know a little ahout those
who proceed to the Mauritius, and they generally profit by migrating from India.
To a certain extent the Muhammadan pilgrims who yearly proceed from India
to Arabia are cared for in a similar manner whilst travelling on board a steamer.
‘Of this I can speak from personal experience, as our steamers often take pilgrims



AMENDMENT OF INLAND EMIGRATION ACT, 1882. 179
1893. ] L Mr. Fazulbhai Vishram ; Sir Philip Hutchins.]

from Calcutta and Bombay to Jeddah, and we have under the Pilgrims Act
to provide for the n doctors, hospitals, medicines, disinfectants, tea, sugar, and
many other comforts to which ordinarily they are strangers. The Hon’ble
Mr. Msckay must know more about it thaz I do. The Emigration Act
seems to bave been conceived in the same liberal spirit as the Pilgrims Act,
and very properly so; but there is one peint akout it which I thonght was
lost sight of, and that is the initial registration in the district where coolies
are recruited. I may add that I had the advantage of conferring with cer-
tain gentlemen who are more or less authorities from the points of view of
planters as well as labourers, and I have now come to the conclusion that the
absence of a system of initial registration is likely to lead, and does lead, to
malpractices on the part of recruiters. I need not now go into details about
them. They are borne out by some of the planters themselves, and it is but
right that some check should be provided against them. I intended, there-
.fore, to submit this morning certain ameadments with this view, and may still
do so if Dr. Ghose’s amendments (which reached me last night) do not meet
the case.

“ I was thinking of moving for a provision for the initial registration in
sections 30, 31 and 32 of the Act, which really bear on the question of regis-
tration within the local area for which the recruiter is licensed, and in my
humble opinion it would be more convenient to alter this to tke area to which
the labourer belongs than to insert the new section 7A and sub-sections pro-
posed by Dr. Ghose.

“I'should also like to have seen a provision made in the Bill for the ap-
pointment of a Protector cf Emigrants, the same as there is for a Protector
of Pilgrims under the Pilgrims Act, but I am now not prepared to propose
anything under this head.

“On second thought, and after what bas fallen from the Hon’ble Sir
Philip Hutchins as regards the amendments ia their present form, on further
consideration I think I had, perkaps, better propose the amendments indicat-
ed by me, if I may be permitted to do so, I know the rules require three
days’ notice, but it must be borne in mind that I received the Bill and the
Belect Committee’s report officially on Monday Jast, and by the time I could
go through them it was Wednesday, that is, yesterday. Hence there was no
time to send in ‘any formal amendments beforckand. **

The Hon’ble Sir Purure Hurcnoins said :—*1 ask Yoor BExcel: ney’s
permission to make just one remark on what has fallen from the Ilon'ile
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“Mr. Stevens. He said that he was not aware that colonial registration has
been given up. That is quite true, but the reason is that it is absolutely es-
sential for emigrants proceeding to a foreign country. Dhubri and the rest
of Assam, including all the labour districts with the local contracts executed
therein, are under our own laws and the administration of our own officers ;
all that we require is that somewhere or other officers whom we can trust
shall ascertain that the labourers know the nature of their engagements and
enter into them voluntarily. ”

His Honour THE LIEUTENANT-GOVERNOR said:—“I am unwilling to
say much upon a subject which has been discussed so long, and especially
after the very full and closely-argued speech of my hon’ble friend Sir Philip
Hutchins, in whose statement of the case I wish to express my entire concur-
rence; but I have been so much identified with this question of initial regis-
tration, and I may even say that the Government of India has laid so much
weight on my opposition to it in their Despatch to the Becretary of State

that I do not think it would be right for me to give a silent vote on the sub-
jeot.

‘It seemed to me that in the speech of the Hon'ble Mover of the
amendment there was a singular hiatus between the major and the minor of
his premises. His argument seewed to be that there were great and serious
defects in the mode of conducting emigration and in regard to the offences of
kidnapping and enticement; but in order to cure these defects and stop
these offences his only proposal was to introduce this system of initial regis.
tration, which, as I have shewn to the best of my ability elsewhere, and as
has been shewn to-day in the clear exposition of the matter given by Sir
Philip Hutchins, will not provide the required remedy. And then, while
calling this registration permissive, he proceeds, further on, to make it com-
pulsory, by providing a penal clause the effect of which would be to the lagt
degree disastrous to the condition of labourers throughout Assam by abolish-
ing the possibility of their executing local contracts unless they are sent up
under registration from the country of recruitment.

“ Tbe evils connected with enticement and kidnapping are grave in them-
selves, and were at one time very seriousin Bengal ; but Sir Stewart Bayley took.
active steps to put them down by appointing special officers and by strong admi-
nistrative measures, and I have lately been able to report to the Government
of India that to a very large extent these evils have been put a stop to. That
they ever will be entirely put a stop to no one, I think, can expect; all we
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can do is to give every facili‘ty to those who desire to sfop them. The Gov-
ernment of India, in their letter to the Government of Bengal, took this view
when they wrote :—

¢ As the letter of the Bengal Goverument had only suggested remedies which were
judged to be inexpedient and likely to prove inefficacious, . . . . His Excellency in
Council was compelled to throw on Sir Charles Elliott ghe entire burden of devising appro-
priate measures.”

“This was in the Despatch of May, 1892, I have not been neglectful
of this burden and have since that time been largely occupied in the effort to
devise the measures which Your Excellency’s Government directed me to con-
sider, and I have lately subwitted to the Gouvernment of India in the Home
Departmant a set of rules which will, if approved and carried out, effect to a
very large extent the exact result which the Hon’ble Mover desires to eftect.
They will to a certain extent be within tbe law, and to a certain extent with-
out the law. Tosome extent they are supportedby the Bengal Act, I of 1889,
and to some extent they are instructions to exccutive officers, and I believe
that they can be satisfactorily carried out. If not, we shall take measures to
provide full legislative power, but I believe that the existing legislative
power is sufficient. If these rules are approved, we propcse to keep a record
of every person who passes through the free depots, and so shall be able to

~effect the end of tracing those who leave their homes, which is the main
object, I think, of my hon’ble friend’s amendment. There will still remain
the danger of personation, which cannot possibly be effectually dealt with by
any legal or executive system of registration. But the other evils and offences
can be put dowu by active and constant supervision and by the readiness of
the persons who suffer from these offences to complain and to get their wrongs
righted. Barring that one difficulty of personation, I believe we shall have
effected what is necessary and sufficient to trace the free emigrants, to be
able to ascertain their destination when their relatives wish to get them back,
so that they can follow them up and either catch them on the road or redeem
them if they choose to do so from the effects of the contract. I believe that
these rules will be a resl remedy, and that the amendment of wkich my
bon’ble friend bas given notice not only is not required in itself, but would
"be altogetber ineffcctual in putting down the abuses complained of.”

The amendment was put and negatived.
The following amendment by the Hon'ble DR. RASHBEHARY GHOSE was
then withdrawn :—

That after the new section 112A proprosed to be added to the Act by
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section 12 of the Bill, the following section shall be inserted, the present sec-
tion 112B being renumbered 112C ;—

“112B. Nothing in section 111 or in section 112 shall be deemed to authorise any
employer to enter into a labour-sontract with any native of India who i: not resident in a
labour-district or who has not been registered nnder section 7A.

The Hon’ble ME. BucKINGHAM moved that section 5 of the Bill as amend-
ed by the SBelect Committee be omitted. Also that in the new section proposed
to be substituted for section 112 of the said Act by the same section of the Bill,
for the words “ Notwithstanding the provisions of section 111, any employer
may enter into a laBour-contract with any native of India ina labour-district
for any term nof exceeding four years commencing from the date of the exe-
cation of the contract if he appears,” the words “ Any employer desirous of
entering into a labour-contract with any native of India in a labour-distriot
may, instead of executing such contract under srction 111, appear” be substi-
tuted. He said .—“ With Your Excellency s permission I will take together
these two amendments which stand in my name, as they relate pra.otlcally to
the same point, namely, whether the maximum term of the labourer’s contract
should be allowed to siand at five years, as at present, or should be reduced to
four years.

“ The Hon’ble Member in charge of the Bill lias already explained to what
an extent the condition of tea-estates has been enquired into of late years,
The Government of India have acknowledged, in published documents, the
efforts made and expenditure incurred by persons interested in the tea-industry ;
.in promotiog emigration to Assam ; tho benefits caused thereby both to Assam
and to the provinces from which the emigrants come; the generally satisfactory
condition of the tea-labourers ;.and the creditable manner in which the labour-
system has worked with rare exceptions so far as planters are concerned.

“But in spite of these admittedly favourable results it is now proposed to
reduce the period of contract to four years; to prohibit contracts for periods
exceeding one yeur without the intervention of a public officer; to extend
inspection o natives of the actual labour-disirict ; to render more stringent, as
against the employer, the provisions of the Act which enable the Government
to close gardens to Act-lahour ; to make the employer liable for the cost of re-
patriating persons wrongfully recruited, even though he may personally have
been in no way concerced with their recruitment ; and to add to and strengthen
the powers of control which the execuive autborities exercise over the employer.

“ But, although the present Bill is in these respeots one-sided (the one or two
poiots on Which it amends the law in a direction favourable to the employer being
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of minor importance), I am prepared to accrpt it generally. I am willing to
agree to any powers being taken by Government which are considered neces-
sary, or even desirable, for the protection of labourers and emigrants. I there-
fore accept the main lines of the Bill, bat I fcel bourd to take strong excep-
tion to the provisions of the Bill which reduce the period of the contract
(ander whatever section it is entered into) below five years. The changes on
this point are likely to prove detrimental to the working of the labour-system,
and, as far as I can make out, it has not been shown that there is any neces-
sity for them or that they are likely fo effect any useful practical result.

“ The grounds on which the maximum cootract period was raised from
three to five years in 1882 are thus stated in the Beport* of the Commission;

which revised Act VII (B.C.) of 1873 :—

‘ We have raised the maximum limit of time to five years, and provided for payment
in accordance with the system of task work universal in the labour-districts, It bas been
thought essential to pmvidefn‘} a minimum rate of wages for a fully completed task, and
for a bigher minimom in the fourth and fifth years of service, to which it is proposed that
the contract term may now be extended. These changes bave been made in accordance
with the almost nnanimous demand of those interested in the tea-industry, and concurred in
by both the Chbief Commissioner of Assam ’ (Sir Steuart Bayley) ¢ and the Lientenant-Gov-
ernor of Bengal ’ (Sir Aghley Eden). ¢The argument in favour of the extension of the
term is that it is only thus that the employer can be fairly recouped his prehmlmry ontlay
and risk in importing the labourer and maintaining him while he gets scclimatized and
lenrns his work.”

“ To develop this argument further I may explain that there are two dis-
tinct sets of reasons which make a five-year contract necessary to save the
employer from loss. -

“ In the first place, for about the first two years or so of their residence
in the labour-districts the coolies are not really useful. They are getting
acclimatized and learning their work. Large expenditure has to be incurred
on their health and well-being and on medical and hospital arrangements for
them. It is only during the latter half of their five-year contract that they
become thoroughly acclimatized and efficient as workers. I will quote an
extract from paragraph 9 of the Chief Commissioners of Assam’s letter of
12th August, 1892, regarding the contractors’ coolies so largely imported into
the Assam Valley. Mr. Ward writes—

¢ In the first year after arrival on the garden they do lit!le or no work ; in the seecnd
year they are capable, perhaps, of performing, on the average, balf the work of an ac:lima-
tized rmhe in the third year tl:ey have gettled down and do foll work.”

A l’amgnph 104, Assam Specia! Repcdt,
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“ It follows from this that in the first year the employer recovers little or
nothing of his outlay from the value of the work done by.the coolie ; .in the
second year he recovers a little, but nothing like:the proportion of the outlay
which the.one yesr bears to the whole period of the contract, It isfp the
third and spbsequent. years that he mpst look for recouping himself the expen-
diture and risks incurred.

“ Secondly, a short period of - original  contract unsettles the coolies. and
gives opportunitics for their enticement away to other gardens. There are
many employers and others who do not go to the expemse of importing
labourers from the recruiting districts into -Assam, but are ready to draw
away labourers imported by other employers (often by the offer of larger
bonuses than are ordinarily given, but which they can afford to pay as they
do not incur any expense in importing labour). The How’ble Mr. Chentsal
Rao, in his minpte of djesent attached to the Select Committee’s Report,
writes that ¢ if the coolies receive fair treatment, there is nothing to prevent
the renewal of their contracts, and good employers have nothing to fear even
if the maximum duration be reduced to two years” Itis true that with &
three years’ contract good employers have not much to fear from good coolies,
and we do not object if the coolies go away after performing their three-years”
contract for the purpose of returning to their homes or seitling down to-
cultivation or trade in the labour-distriots ; but we do object to their being
enticed away the moment their original contract has expired by employers who
bave oot gone to the expense of importing labour. If all or most of our
coolies were recruited by garden-sirdars, as in the Surma Valley, I should not
object to a three-year limit of contract; for though we might not in all
cases recover the cost of importation during the period of the original contract
there would be some reasonable guarantee that the contract would ordinarily
be renewed on its expiration. Sirdari coolies ordinarily come up in families
and settle down on the garden in & comparatively short time, and they are
of better physique and capacity for work than contractors’ coolies. But, as-
the Chief Commissioner, Mr. Ward, has pointed out so forcibly in paragraph
9 of his letter of August, 1892, a large proportion of the coolies recruited for
the Assam Valley are, and for a considerable time to come must be, obtained
through contractors. Contractors’ reoruits are of inferior physique, often
single men and women without family ties, and not unfrequently indolent
persons who coyld not, or would not, earn a livelihood for themselves in their
own country. A three-year contract is certainly insufficient for such persons
to form ties in, and to become attached to the garden and I submit that
nothing less than five years is sufficient for this. -
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“ Moreover, I fail o see that the circumstances have changed in any res-
pect since - 1882, when a five-year contract was found to be necessary. The
cost of importation and expenses of maintaining the coolie on the estate have
certainly not become less ; on the' contrary, they have incrensed. The late
Chief Commissioner of Assam, Mr. Quintoo,* was of opinion that all the rea-
sons which led te the extension of the period of contract in 1882 still applied
with equal force, The present Chief Commissioner is atrongly in favourt of
maintaining the maximum of five years ; and it is admitted by all authorities
that the risk to the emigrant from sickness and death is chiefly confined to the
first two or three years of his residence in Assam. I have only been able to
find two serious arguments in favour of reduciog the term of the contract.

“ In the first plaoce, it is said that it is desirable to restrict the scope of the
penal contract system. I admit that this is sound in theory : no one would
be more glad than employers of labourers if the conditions were such that the
whgle of the special labour law could be swept away. Bat, as I have endea-
voured to show, the time hasnot come when the system of contracts can be
restricted without injury to the employer, and therefore ultimately to the
labour-system and to emigration generally. I think I am right in saying that
five-year contraots are allowed in the case of emigration to the Colonies. If
80, I see no reasan why such should not be allowed in the case of emigration to
Assam.

* Secondly, it seems to be assumed that with a shorter maximum period of
contract the profits of professional suppliers and recruiters of labour will be
diminished ; that the number of professional recruiters will therefore become
less ; that consequently abuses in recruitment will also become less frequent ;
and that the field will be left more open for the recruiting of garden-sirdars
and other non-professional recruiters sent down from Assam to bring up coolies.
If there was any good reason to suppose that this would be the case, I should
welcome the change : but I doubt if these results are likely to happen, and I
see that the Chief Commissioner of Ascam is inclined to share this doubt.} It
is stated in Mr. Ward’s letter, ‘the arkafi, the Chief Commissioner has been
assured (and he sees no grounds for doubting the correctness of the statement
made to bim on this point), disposes of the coolies he has recruited at a valua-
tion which is in no way dependent on the term for which they may be willing
1o contract.’

“ It may be said that the cost of recruiting coolies has actually increased
since 1882, This is true, and I also admit that arkatis and professional con-

# Soo page 108, Special Report on working of Act 1. '

+ Mr. Ward's letter to Government of India, paragraph 9.
1 Mr. Ward’s lotter to the Goverument of India..

i
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tractors are (so far a8 the Assam Valley Districts are concerned) gaining
ground on our garden-sirdars, but I do not see that it has been shown that the
fixing of the maximum period of contraci at five years has had anything to do
with these results. The fact is that employers everywhere (in Assam, as well
as in the tea-gardens in Bengal) require much more labour now than they
did ten years ago ; we in Assam require every year at least double tbe nums
ber of labourers that we required ten years ago.

_ % The competition for labourers having increased to such an extent, it is
not unnatural that the profits of professional recruiters should have increased
nlso I should like something more than mere con]acl.nre ‘before I can suppose
that reducing the maximum term of contract to three years will effect a reform
in’ the recruiting sysiem. I do not myself see how it can be so. 'We should
still have to recruit through contractors ; the recruiters and arkatis would
still have the same work to do as they have at present; the competition for

labourers would not become less severe ; and the contractors, I imagine, would

be able to dispose of their recruits on the same terms as those which they now

get. I can say that most employers of labour agree with me in the view that .
the reduction of the contract will not have the effect of lowering the cost of

importation or reducing the profits of professional recmit.'e‘_rsT ~ That it will
have this effect seems to be merely a conjecture on which Iventure to think
that it would be unsaie for the Legislature to Act.

“The Hon'ble Mr. Chentsal Rao in his minute of dissent appended to the
Select Committee’s report has set forth a new argument which I have never
heard before. He says that the only argument advanced during the discus-
sions of the Select Committee in favour of the longer period of contract assumes

that in a large number of cases labourers are only too ready to unfetter them- -

selves of their contracts by payinglarge and (to them) ruinous sums for their

release. ‘Such an assumption,’ he adds, *if true, is a sad commentary on the lot

of the labourers on tea plantations,’ and he suggests that the supposed fre- -

queney with which contracts sre redeemed throws an unfavourable side-light
on the conditions of coolie life on tea-gardens, I think I shall be able to satisfy
my hon’ble friend that his remarks under this head were written under more
than one misappreliension. I have already shown, on the authority of the
Chief Commissioner of Assam, the fallacy of supposing that a coolie imported
at a cost of (say) R0 for three years would, as the Hon’ble Member sup-
poses, work off B30 of the initial cost in each vear of his contract. In the first
year he would probably wcrk off very little, taking into consideration the
exponditure which would have to be incurred on him ; in the second year he
certaioly would not work off a third of the costs ; in the third and subsequent
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years his work would be of the average value. Moreovcr, the risk arising from
the deaths and desertions of a certain proportion of new mnmmnts (speclally
of contractors’ coolies) has to be taken into consideration. I do not know
how far it is permissible to refer here to what occurred during the discussions
of the Scleot Committee, but, as the Hon’ble Member has done so in his
minute, I will, with the permission of His Excellency tbe Prosident, say a
few words on the subject. I do not remember that any such argument re-
garding the redemption of contracts as that referred to by the Hon’ble Mem-
ber was brought forward at the meetings of the Select Committee. T certainly
did not bring it forward, and had I understood that any other member of the
Select Commiitee had done so, I should at once have stated my opinion that
the likelihood of a three-year contract being redeemed on the terms laid down
in section 142 of the Actiu no way affects the decision as to the maximum dura-
tion of the confract, aed may be altogether disregarded in considering it.
The grounds efi whicb, as I understand, the Select Committee decided to
recommend a maximum of four years were that section 142 of the Act fixes
the value of the coolic’s work to the employer at R1 a month in the first year,
B3 a month in the second year, and RS a month in each subsequent year, and
that the total value of a coolie’s work for three years thus ascertained, namely,
R108, is not in all cases sufficient to cover the cost of importation. As a matter
of fact, contracts are hardly ever redeemed. The number of oortracts redeemed
in each year are set forth in the return appended to the Annual Immigration
Reports.* 1 find from Mr. Quinton’s Special Report+ and subsequent Annual
Peports that 37 contracts were rodeemed in 1883, 40 in 1887, 36 in 1888,

19 in 1889, 17 in 1820 and 6 in 1891.; During 1891 there was a daily ave-
rage strength of more than 108,000 Au‘. labourers in Assam. Of these ar
average strength of between 6, 000 and 7,000 were under contracts for one year
only,§ which they could have redeemed under section 142 of the Act by pay-
ing a sum of R12 only—a sum in many cases not more than the bonus paid
to a labourer for entering into a obe-year contract. Moreover, there were
at least another 7,000 || coolies-under contracts for two years, which they

* The return of the end of the Reports, colamn 23,
+ Page 129.
1 Period of contracts redeemed not shown in the Reports.

§ Tha number of coolies who outered into local coctracts for one year or less (as shown in the Anuus
lopnrl.l) was 6,408 in 1890, and 7,106 in 1891.

|| The Annual Beports show that the number of ccolies entoring into local contracts for tivo years was jn——

1859 . . . . . . 8550
1890 N . . N . « 4146
1831 . . . . . . 4,915

—

13,/10
=i
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could have redeemed by. paying R48.only.. Yet only six. coolies redeemed
their contracts thronghcut the province in the whole year.: I think my bon’ble
friend will now: admit that (so far as these figures.go) the ¢ side-light thus
thrown on' the * conditions of coolie. life.on the tea-gardens’ is highly favour-

"able. - The grounds on - which I oppose. the reduction of . the contract period
below five years are, first that there is 'no.‘mmnm that the work of the
coolie will in less than -that time - enable the employer. to-recover the initial
expenses ' of . importing labourers and the. coptinuing . expenses and risk of’
maintaining them, while they are gettivg acclimatized and learning their
work ;-secondly, that, with the stamp of persons sent up to the Assam Valley
gardens there will be a risk of the employer incurring serious losses owing to
tha three years’ limit or even the four years’ limit being insufficient to attach
the coolies to the garden 8o as to ensure them against being enticod away to
other estates - (especially by persons who do not themselves import labour);
and that -any such general enticement will lead to the demoralization of
labour in Assam ; and, thirdly, that the reasons. for proposing a reduction are
not of a practical . nature and assume that certain results will happen, as to
which there is no certainty. or reasonable basis for forming any opinion,
whether they. will actually happen or not.

« Redemption of Coniracts—Section 24 of the Bill : - Section 142 of the Act:

~¢ If the'Council accepts my proposal to retain the maximom countract period
at five years, section 142 of the Act will stand as it is at present. I have, how-
ever, no objection to its being declared that no coolie shall be required to pay
raore than R160 for redeeming any contract, and I propose that a proviso to-
this effect should be added to section 142 in order to meet obj-ctions such as:
those raised in‘the minute of dissent of the Hon’ble Mr. Chentsal Rao.*

“ Reduction of term of ‘Garden-contracts to one year—Section 12 of the Bill =
Section 111 of the Aect.

“Much of what I have said in moving my first amendment applies also to-
my sscond, that section 111 of the Act should be allowed to stand as at present,
that is to say, that employer and labourer should be permitted to enter into con-
tracts for the maximum period allowed by the Act without the intervention of a
public officer. 'I may say that I think that this change (probibiting garden-con-
tracts for more than one year) is quite as open to objection, or more so, than
the reduction of the maximum term of contract to four years. I have failed to .

* Thia waa proposed by Mr. Quinton, page 130, Assam Special Report,
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disocver any reason for it, except, again, the theorctical one that it is desirable
to restrict the present contract system. .

“ Since 1882, employers and labourers have been able to enter into local
contracts for any period up to five years, whether direct on the garden or in
the presence of the Inspector or Magistrate. I will not take up the time of
the Council by going into arguments to show that it is necessary that the
local contract system should be retained. The Government of India, in their
published Despatch of October, 1891, have decided*® that it is necessary to
maintain it in the interests of the administration, and I have already said
enough to show that in my opinion it is still required as a safeguard against
evils arising from the systematic enticement of labour. I think I am right
in saying that a similar opinion has from time fo time been expressed by
various Chief Commissioners of Assam, including His Honour the present
Lieuténant-Governor of Bengal, an extract from whose remarks, said to
have been written in 1885, and quoted in one of the published letters of the
Government of India,t I will take the liberty of reading. In my humble
opinion it represents exactly the state of things- now prevailing in the Assam
Valley. His Honour wrote— '

*As to the tea-coolie, the protection he gets, the excellent cottage he lives in, the
good water-supply, the fairly cheap food, and the fuirly reasonable wage he gets, are the
qusd pro guo granted in return for the penal clanses which compel him to carry out his part
of the contract. He would not gat the one without the other, and he would certainly be
worse off if he had to part with both. The alternative would be a migratory class of
labourers whom no one would go to much expense in hutting and providing for, because ho
could not be sure of retaining their labour ; who would be constantly shifting from one place
to another under the inflaence of enticement and bribery ; Who wounld have to build® their
own houses and would build them of poor materials on unkealthy spots ; who would be
entitled to no medical care when ill, and would have no opportunity of making ecomplaints or
getting grievances redressed such as they have now, when the Inspector’s official visit takes
place. Such a state of things would be good neither for their morale nor for their bodily
welfare, but such a state of things would necessarily arise as long as population is scarce and
the labourer of great value to the planter, if the law did not intervene to give permanence
and solidity to the mutual relations of planter and labourer.”

- “The proposal to modify the system of local contracts seems to have come
from the Government of India.{ It was first proposed absolutely to prohibit

* Parographs 10 to 12 of Despatch.
t Letter of 5th October, 1891, to Governmont, Bengal, paragraph 20.
1 Parngraph 19, letter to Chief Commissiener of Assam, dated 5th Octuber, 1891.
L]
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contracts being entered into for more than one year with time-ex pired emigrants
who bave served out their original contracts, and with local coolies, natives of
Assam, aod emigrants who have become domiciled in the labour-districts.
We are glad to see that the proposal in this form has been dropped. It would
have been in practice a most vexatious and unworkable restriction and would
not have been to the interest either of employers or of the labourers who,
when they remew their contracts for periods longer than one year, do so with
the desire to obtain a larger initial bonus; but I submit that the present
proposal to prohibit local contracts for more than one yesr, except when
entered into in the presence of a Government officer, is also open to objection,
and that no necessity has been shown to exist for it.

“ On the Assam Valley side the change will chiefly affect contracts entered
into with time-expired and local coolies ; for very few new coolies are brought
up to the garden without being already under a contract executed either at
Dhubri or in the recruiting distriots. Now, what is the necessity for limiting
the term of a direct contract executed with time-expired and local coolies to
one year ? Both Mr. Quinton and Mr. Ward bave distinctly expressed their
opinion that such coolies are well able to look after themselves in making
contracts ; and this opinion seems to have been accepted by the Government
of India in 8ir E. Buck’s letter of 6th October, I1891.* One or two cases
may have occurred in the last few years in which contracts may have been
obtained by undue pressure ; but I think it will be admitted that planters bave
shown little sympathy with the employer at fault in such cases. Section 111
of the Act, however, which provides that the labourer must appear before the
Inspector on his next visit to the garden to have his contract verified, is, I
submit, a sufficient check for such cases, and we are told that the system of
inspection and verification is going to be much strengthened. It has not
been alleged that the results of verifications bave hitherto been unsatisfac-
tory, or have shown that these contracts are, to any extent calling fcr action,.
exacted by undue pressure.

“ I believe that very few contracts arc taken in Sylbet and Cachar under
the Act from local and time-expired coolies ; and that the majority of such con-
tracts are entered into with new emigrants. It is obvious that, in any case in
which an employer pays the expense of bringing an emigrant to the garden, he
cannot be content with a one-year contract. - All new coolies whom it is pro-

¢ Parsgraph. 19..
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posed to place under the Act will therefore have to be producca before an In-
spector or Magistrate. Now I do not contend that a new emigrant is in as
good a position to make his own terms in entering into o contract as time-
expired and local coolies ; but I would point out that Sylhet and Cachar are
districts comparatively near Bengal, the circumstances of which are well
known to the emigrating classcs, and to which free emigrants go in large
numbers. The Health Act enables the Government to watch these emigrants
in the course of their journey, and the more stringent powers as to inspection,.
verification and repatriation, which the Bill now beforeus gives. to the Magis-.
trate and Inspector, will be a sufficient safegnard for allowin g the practice cf
direct tontracts, which has been carried on for these ten years, to continue.

..~ “I submit, therefore, that the change is wholly unnecessary. Iam, more-
" over, doubtful if it will have the desired result. The intention seems to ba
that employers should ordinarily content themselves with a one-year local con-
tract. If this really happens, the use of Act contracts will cerfainly be rec-
tricted. But if, on the other hand, provisional contracts are taken for one year,
and then the labourers (as opportunity offers) are taken before the Inspector
or Magistrate and placed under contracts for longer periods, I do not see
how the change will lead to the disuse of the Act. I do not say that this will
bappen ; but it is a probable result.

“ I am not sure if it has been realized how much trouble and inconvenience
will be caused to the employers and labourers as well as to the officers them-
selves if any considerable numbers of labourers are .produced before the In-
spector or Magistrate for the execution of their contracts. Many gardens are
at a long distance from head-quarters. Communicationsare difficult in Assam,
especially in certain seasons, and the journey may have to be made at un-
bealthy times of the year. The employer will be put toadditional expense in
keeping up an establishment to send in with coolies, and the coolies themselves
may lose their wages for two or three or more days, besides undergoing much

. discomfort. Moreover, the Magistrate or Inspector (there may be only one
such officer at a sub-division) is, I believe, required to be on tour for not less
than 120 days in the year, and the employer has no means of knowing where
he may be at any particular time. The journey may have to be made two or
three times before he can be found. Even when he is at head-quarters, ke is
engaged. in other work, and there must be some delay in attesting the contracts.
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of batches of labourers. Meanwhile the labourers will be kept hanging about
the cutcherry and will be liable (especially if they are new coolies) to be
tampered with by unscrupulous persons and exposed to the bribery and entice-
ment of other employers and their crimps. The alternative of putting !the
labourer under a provisional contract for one year and then taking advantage
of the Inspector’s visits to the garden or neighbourhood to execute contracts
with them for longer periods will also cause trouble and inconvenience, and
possib]a expense in stamp and registration fees, owing to the renewal of con-
tracts before the former ones have expired, and the cancelment of existing
contracts at irregular and uncertain intervals. I also ask Hon’ble Members
to consider whether such ignorant people as coolies in this country would not
become suspicious and distrustful if they were asked to renew their contracts in
this manner at short notice. Again, employers in Sylhet and Cachar will not
be able to follow this alternative course with new emigrants imported at their
expense, as the coolie will probably consider that the one-year's provisional
contract is his original contract, and demand a bonus (according to the usual
practice) before consenting to a renewal.

“ Another serious objection is that the change may be taken as an indica-
tion that the Government distrusts employers. I do not for & moment think
myself that this is the case, and I admit that any such idea -would be incon-
sistent with what the Government of India have said in published documents.
But this may, and probably will, be the view in which the change will be re-
garded, especially by the coolies : and any such impression among them will
certainly not promote the good relations of employers and labourers,

“For these reasons I submit that the proposed change in section 111 is
open to serious objection, and that garden-contracts between employer and
labourer should be permitted up to the maximum allowed by the Act.”

With the permission of His Exccllency the President the Hon’ble
Mz. STevENS moved that in the paragraph proposed to be substituted for the
penultimate paragraph of section 9 of Act I of 1882 by section 5 of the Bill,
for the word “ four ” the word * three”’ be substituted, and the last thirty-six
words omitted, as it was found convenient that this amendment should be con-
sidered simultaneously with the amendments proposed by Mr. Buckingham.
He said :—

«With Your Excellency’s permissipn I will move the amendments of
which I have given notice. In doing so I have to represent that I am
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.introdncing no novel suggestion of my own, but am seeking to restorc a
provision which is universally approved in the recruiting districts, and which
after very mature consideration has commended itself to Your Lordship’s
Government and to the Secretary of State, but which has been modified by a
narrow, and (as I veoture to think) somewhat hesitating, majority of the
Select Committee. One reason alone has been brought forward in the report,
and that is that the majority are not satisfied that a threc-years’ term is suffi-.
cient to recoup the employer the expenses incurred in importing the labourer
and maintaining him during the period of his acclimatization in the lahour-
distriets. But this is not a new consideration; it has been brought forward
again and again; and I had hoped that it had been finally rejected.

“1t is admitted that it does not apply to Sylhet and Cachar, and I think
I may justly assume that it has as little application to the nearer districts of
Assam. I may say by the way that to the Tarai and Duars Districts emigra- <"
tion is entirely free, and there are no special penal contracts whatever. Oniy
in the more remote and less desirable and healthy tracts in the Bralimaputra
Valley do the planters appear to need a longer term than three years. And I
regret to find that my hon’ble friend Mr. Buckingham is not content even
with the four years’ term which the Bill as amended by the Select Ccmmittee
would give, but takes strong exception to any rednotion from the maximum
term of five years allowed by the existing law, and row seeks to retain that
law. I acknowledge and regret that I have no personal experience of the
labour-districts ; but I have served for a considerable period in the recruiting
districts, and wish to be understood as bringing forward the arguments which
occur to me as looking at the subject from the point of view of those
districts.

“The most powerful advocacy of the viesws of the tea-planters is to be
found in the report from the Chief Commissioner of Assam, dated the 12th
August last. To the arguments contained in this letter the Indian Tea Asso-
ciation admit their inability to make any addition. With Your Excellency’s
permission, I therefore propose to address myself to them. I do so with
great diffidence, having regard to Mr. Ward’s gre.t experience and local
knowledge, and I regret that my remarks may have the appearance of a some-
what invidious criticism ; but this is scarcely avoidable since the report is
put forward as containing the adopted exposition of the views of the planters

of Upper Assam.
w
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¢ The real point for determination’ (Mr. Ward says) ‘is whether any valid ground.
has béen made for reversing a deeision arrived at after full consideration before the:
passing of the present Act.”

* It has never, so far as I am aware, been suggested by any one that the’
existing law should be in any respect final. - It Las been generally recognised
that to bind a labeurer for a long period by a penal contract with strong mea-
sures of procedure for its enforcement is an evil, only justifiable on aceount
of necessity or at least of some greater good {0 the labourer himself. The
policy of Your Excelleney’s Government, which has received the approval of
the Eecretary of State, is to direct all amendments of Act I of 1882 to facili-
tating the disuse or abolition of the system of penal contracts on which that
law is based. On every occasion, therefore, on which the Iaw is before this
Council for amendment, those who support the present system must expect to
have to justify every material part of.it. And I venture to assert that cir-
cumstances have greatly changed since 1883. Those who do not admit this,
if there be any, forget that the Government is doing all it can fo improve
communications, for the express purpose of conveying labourers cheaply and
expeditiously to Assam. And they also forget 8 most important and unfore-
seen effect of Act I of 1882 itself. :

“One main object of that Act was to encourage the growth of a system
of really free emigration, whether at the expense of the coolie or assisted by
the employer, aud to discourage the contractor system, which was believed to
be one of the main causes of the delay, difficulty and expense connected with
emigration to Assam. The very strong and able Commission, which was
appointed by the Government of Bengal to consider the whole subject and to-
indicate the nccessary legislation, gave utterance to the following opinions :—

¢ We have no doubt whatever that most of the abuses attendant upon the engage-
ment of natives of India for emigration purposes have- been attributable to the operations
of professioral contractors and recruiters ; and we believe that the only way te put inter-
provincial emigration on a sound and natural basis, and at the same time to dimnish the-
cost of procuring labonr, is to sever all connection between garden-sirdars and contrac-
tors’ depite, and to give the widest scope to the working of the sirdari system ;. providing:
at the same time, in the employer’s interests, for the effective control of the sirdars when
engaged on recruiting duty. The fiction that the garden-sirdar is sent back to induce-
enly his own immediste rclatives to return to the garden where he has prospered must be
given up. o must be recognized as a recruiter, but as a recruiter directly commissioned
by the employer himself, with personal knowledge of a labourer’s life, and' of whom his-
employer has persoual knowledge. He should umot be allowed to degenerate into s pro=
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feesional crimp, and his certificate shenld, thercfore, yun only for a limited perizmd, and be
renewable only with the consent of the Magistrate of the Inbour-district. We should have
beer. glad to see the contractor and his recruiters abolished altogether. But, apart from
the injury to individuals, which the summary closing of an industry would certainly inflict,
it is probable that there are some gardens which are not yet in a position to employ sirdari
recuriters, and must for the present depend upon professional assistance in proeuring

Jabour.

“ The Bengal Government supported the Commission’s reeommendations,
and anticipated that the coolies sent or going to labour-districts to contract
there would go chiefly to the nearer districts of the Assam Valley and Cachar
and Sylhet, while the garden-sirdari system would be suitable for Upper
Assam and for obcassional gardens in other places. In discussing the Bill in
Council more than one Member hailed the measure aslikely to bave the effect
of leaving the emigration of coolies less and less in the hands of professional
recruiters and contractors, and of bringing the employer and the employed
into earlier and more immediate contact.

« After the Act was passed it was observed in a Resolution of Your Excel-
lenoy’s predecessor in Council that—

‘it is not expelient that the operation of contractors in the recuriting districts should
. be at once freed from all control; and it is not intended that the system of local agency
(which may be paid ageney) should be utilised to ictroduce a new class of contractors who
would work on the recruiting districts outside the provisions of the law.’

“ But contrary to these anticipations and intentions a new system of
professional recruiting outside the Act has grown up, and bas not only
seriously interfered with the sirdari system which the Government and the

Legislature of the day desired to foster, but has almost destroyed the old
contractor-system which hasbeen hampered by the restrictions imposed by
the law. Its methods and procedure in recruiting rimulate those of the legal
system ; but the legal safeguards and restraints are wanting, and to this source
are traced most of the abuses which now exist in the recruitment of labourers,.
1t is only just to sey that the planters themseclves (as reported by the late
Mr. Quinton in his special report) are fully alive to the abuses which have.

+ arisen from unregulated recruiting ard are willing to do all in their power to
assist Government to suppress them. It is evident, therefore, that the Act
requires to be reconsidered, and that this new ‘and objectionable form of
recruiting should be especially discouraged..
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“The system depends entirely for its existence on one circumstance, viz.,
that a labourer delivered at the garden is under present conditions worth a
certain sum in cash, which varies according to his nationality and healthiness.
This amount is largely in excess of the actual cost of recruiting the labourer
and transporting him to the garden. I bhave no meauns of ascertaining
precisely how much the labourer generally receives as an inducement to
emigrate, but believe that the arkati obtains at Ranchi about Rs. 40 per
head. This is, therefore, the extreme limit of what can be given to the coolie.
As a fact, it is unlikely that he ever obtains anything near this sum.

“1 have examined a number of cases in which recruiters in Lohardugga
have prosecuted under the Penal Code men whom they alleged to have taken
advances and not proceeded on their journey, or to have absconded on the
way. In two instances the amount advanced is said to have been Rs. 20, and
in all the rest IRs. 10 or less. If from Rs. 10 to Rs. 20 be taken as the
expense of the journey, we find that the actual amount received by the coolie
does not exceed from Rs. 30 to Rs. 50. The garden-sirdar actually delivers
his coolies for from Rs. 40 to Rs. 70. Yet the planter has to pay Rs. 10 to
Rs. 120 per head to the contractor, and I was informed lately that even so
muoch &s Rs. 160 has been paid for the best procurable labourer.

% The fact that a planter is able to pay down such a sum as the price of
the coolie is attributable solely to the penal contract which is made under the
Act, The Ohief Commissioner, in his report of August last, writes thus: —

* The aesumption that arkaéés charge more for five-year than for three-year coolies,
Mr. Ward has been informed by every planter he has met, is also incorrect. The arfati,
the Chief Commissioner has been assured (and he sees o ground for doubting the correct-
... ness of the statements made to him on this point) disposes of the coolies he has recruited
" at a valuation which is in no way dependent on the term for which they may be willing to
contract.’ ’ '

¢ Mr. Quinton, on the contrary, says in his special report on the working
of the Act that a higher fee is paid as commission for the recruitment
of a coolie who contracts for five years than for one who contracts for
three years, and that it is therefore to the contractor’s interest to induce the
recruit to agree to the maximum term. Mr. Ward’s assertion must be of
course accepted that, so far as his information goes, no higher price is
paid in one case than in the other; but an evident reason for the fact,
where it is a fact, is that the proportion of three-year contracts madeé at
Dhubri by immigrants into Assam is so very small that it is sometimes
not worth while to distinguish between the prices in particular instances,
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and an all-round price isarranged. But it seems to me impossible to believe
that, if the three-year limit were now adopted, the price of coolies would not
godown. IF, instead of five years, a ten-years’ limit wcre permitted, or (to
take the extreme case) if a contract could be made for life, it is incredible that
the immediate and present value of the contracting voolie, bound asheis by a
strict penal law, would not be much higher than it is even now. And, if, instead
of three years, the term were reduced to one, it would be out of the question
‘that the planter should be able to give a large bonus in addition to the bare
cost of a present to the labourer and the expense of transporting him to the
garden. I cannot, therefore, concur with Mr. Ward iu thinking this considera-
tion of no importance. On the contrary, it appears to me to go to the root of
the whole question.

“In addressing the Chief Commissioner, Your Excellency’s Government
brought forward the argument that it is not known how many of the desertions
and how much possibly of the mortality may be due to a feeling of despair
engendered in the coolie who has contracted for the longer time ; this is
regarded as scarcely calling for serious consideration. The argument is neces-
sarily indefinite and the extent of its applicability unknown, but practical
experience has shown that this very thing has happened elsewhere. And, until
the contrary is proved in any particular case, it is a safe rule to assume that
human emotions are very much the same, and that a coolie from Chota Nag-
pore is not exempt from the depressing influences which affect others under
similar conditions.

“*The arkati coolie’ (says a manager of experience quoted in the special
report,) “is a perfect siranger among strangers.” ¢ Absence of family life in the
garden’ (writes Mr. Quinton) ¢ follows from the system of recruitment adopted,
and is one to which the Chief Commissioner attaches great importance.’ Now,
when such a coolie finds himself under such conditions in a remote and un-
healthy spot, with his fellow labourers undergoing the process of acclimatiza~
tion around him, it seems right to assume that his feelings will be those of any
ordinary human being, and that the thought that he is bound under pain of
imprisonment to stay and work out his full term of five years may well depress
bim and predispose him to sickness. However this may be, the desertions are
facts, and the heavy mortality and sickness are facts, and of such we hear com-
paratively little in the case of the perfectly free emigrants to the Tarai and
the Duars.

“It is oonsidered by the Chief Commissioner that there is no ground
for the statement that in the Brahmaputra Valley healthy gardens do not want
five-year contracts. In the sense that healthy and accessible gardens as well
as unhealthy and rempte gardens would like to have five-year contracts,

b4
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this is probably correct, but the needs of gardens of the two classes are
certainly not the same, and there appears to be no reason why the nearer tracts
of Assam should not be on the same footing as Sylhet and Cachar. Through-
out the discussions on this subject the differences have been acknowledged.

“It comes then to this, that, if a longer term than three years is to he
allowed, it is for the purpose of furnishing labour to the more distant and less
healthy and desirable tracts. The Chief Commissioner thinks it right (to use
his own words) to give the Brahmaputra Valley planter ¢ something more for
the cost he incurs, the inferior article he has to put up with, and the conse-
quent risks he runs in losing by death or desertion the coolies he has paid for,
or in having bis garden declared by the Government to be unfit for the parti-
cular class of coolirs thai he imports.” But the cost which the planter incurs
is greatly enhanced by the nature of the agency which he employs, and which
is in a great measure forced upon him since it has risen up under the favour-
able conditions of the present law. It seems eminently unfair to recover this
from the coolie. And I cannot see the justice of providing that an ‘ inferior
article’ recruit for a garden in which he is scarcely fit to work should be made
to reimburse the importer for his own chances of sickness or death, and even
for the risk which the employer runs of having his garden closed through the
mortality among the ¢inferior articles’ whom that employer has to put up
with! TFurther, the sirdari coolie who has been imported at a cost of Bs. 50
is to be bound for the same period as the contractor’s coolie for whom double
the amount has been paid, and the strong and healthy *first class jungly’ (as
I believe he is technically called) from Chota Nagpore has to make gool the
same amount as the feebler and more hazardous recruit from the North-West
or Behar! But he is in a worse position, since the Commissioner’s report shows
that more of these ‘inferior articles * for whose defects especially the planters
must be compensated are now being recruited, and that they often decline to
contract for more than three years. Consequently it is for the strong Chota
Nagpore recruit to make up by his labour-contract for five years, which he is
too stupid to object to, for the unbealthiness and weakness of the Behar or
North-West coolie who is sharp enough to refuse to contract for more than
three years.

 Under section 142 of the Act, as it stands now in force, a coolie recruited
for five years who may repent of his bargain cannot obtain his release for less than
Rs. 228. This is double the present cost of an ordinary contractor’s coolie, and
four times the cost of a sirdari coolie. If the fourth and fifth year were taken off,
the amount would still be Rs. 108, or approximately the whole cost obtaining an
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ordinary.contractor’s coolie. And this scems to me to bo quite as much as even -
a contractor’s coolie could be expected to make good; it is far more than
should be paid in money or in labour by a sirdari coolic.

“ I cannot indeed think it equitable that, when thc employer is even more
anxious to obtain the labourer than the labourer to find the employer, the
whole expense of bringing them togeiher should fall on the labourer. The
whole question seems to me to come to this: the planter is able to spend a
certain sum for labour ; jt is to his interest as well as to that of the labourer
that as much as possible of this should go into the hands of the person who
actually works, and that a large fund should not be created out of it to be
coveted and fought for by a horde of unscrupulous arkatis. If the market-
value of the coolie in. cash is reduced, the amount available for the cost of
recruiting him must be reduced also, the competition among the recruiting
agents will becomo lcss agute, and in all prolability the srraller tnen will be-
take themselves to other trades. Onthe other hand, whutever tho planter
can give will go to the labourer, and will tend to improve his condition and
make him more contented. I believe that the limit of three years will go far
to produce these results.

“ In reference to section 12 of the Bill I have merely to say that, what-
-ever justification there may be for giving a longer 'limit than three years in
the case of a labourer when originally imported, there appears to be none for
doing so in the case of one who makes a fresh one in the labour-district. The
employer has not to reimburse himself for any expense of importation, and a
three-years’ contract appears to be qulte enough to permit of any honus whlch
the coolie is likely to require.

“ In conclusion I need hardly disavow the slighest desire to hamper the
planter in the collection and transport of labrurers. On the contrery, I entirely
believe in the humanity aund enlightened self-interest of the great body of the
planters; I fully recognize the enormous importance of the industry, and I
r>gard it as the duty of the Legislature to facilitate in every rcasonable and
justifiable way the mesting of employer and labourer on free and equitable
terms, and the transferto comfort and plenty of those who obtain but a scanty
and precarious livelihood in their own poor ard over-populated districts,”

The Hon'ble S1r GrIFFITH EvaNssaid that he bad not intended to offer
any remarks on this question, as he had not been a member of the Select
‘Committee and had Yeen too busy to study the details of the measure. He had
Aistened attentively to the speech of the Hon'ble Mr. Stevens. Mr. Stevens
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admitted the great desirability of getting men who were living in the conges-
ted districts, out of those districts to the valley of the Brahmaputra, where
they would find plenty of food and good wages ; but it was - doubtful whether
he had realised how great the boon was to the labourers in those overcrowded
districts to have their passages facilitated from a land of perpetual hunger and
scanty pay to a land of plenty, where hunger need never be known and where
the wages were good enough to allow them to save money. Iiad he kept this
before his eyes he would hardly have indulged in so much sentiment as to
separation from family ties. 8till Jess would he have suggested that a coolie
who could easily stand expatriation for three years would be likely to sicken
and die of despair at the thought that he would not see his native village for
five years instead of three. 'I'his was hardly an argument to place before a
practical body of men many of whom were emigrants themselves for a much
longer period than five years. He should bimself be inclined, after listening
to the discussion which bad taken place, to agree with the view that a four-
years' term would probably be best. It seemed to him thata considerable step
had been taken in cutting the period down from five to four years, and that
it should not be further reduced. :

The Hon’ble DR, RASHBERARY GHOSE said that, with regard to the pro-
posal that the maximum period ought to be limited to three years, he would
beg to point out, in addition to the reasons given by the Hon’ble Mr. Stevens,
that the provisions of section 492 of the Indian Penal Code—a section which
made breaches of contract in certain cases penal—could only be brought into
play when the term of the labour-contract did not exceed three years, and in
reducing the period of five years to three they would bring the Inland Labour
Law into line with the provisions of the Penal Code.

The Hon’ble S1& PEILIP HUTOHINS 82id :—* I have not mueh to add to what
1 said before with regard to the amendments to lengthen or reduce the period
for which labourers may be permitted to engage. The exact period must be to
some extent a matter of opinion and estimate, but, on the whole, I am stil] in
favour of the four-years’ term, as a maximum as most equitable to all parties.

8ir Griffith Evans has, I think, correctly explained what Mr. Ward meant
in regard tothe feeling-of-dispair theory, and Mr. Stevens seems to have
somewhat misapprehended him. This theory or objection originated with my-
self : I do not think I have found any one who regarded it as entitled to any
weight, and I must confess that I now consider that the view taken by Mr.
Ward and Sir Griffith Evans is sounder and more practical:
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“ Tt is'of course optional with the coolie whether he will engage for the
maximum term, and in this connection I may here state that I failed to men-
tion one of the reasons which induced me to agree to Mr. Mackay’s proposal
to substitute four years for three in the Bill. Formerly nearly all Dhubri
contracts, and very few executed elsewhere, were for five years. But during
the last two years, about twenty per cent. of the Dhubri engagements have
been for three years only. There is, therefore, no longer reason to doubt that
the immigrants not only have, but exercise, an option.

~ “On the other hand, I do not altogether agree with Mr. Buckingham that
the cost of a coolie is absolutely independent of the length of his engagement,
Very possibly the contractor makes no enquiry of any particular man what
term be is prepared to serve, but conducts his business on a rough average
principle—so many will go for three years, so many for five, and soon. But,
if the maximum term is reduced, the average will also fall, and I think the
cost should fall tod.

“ It bas been urged that the so-called ¢ price’ of a coolie at Dhubri is not
(so to speak) a consideration moving from the coolie himself; but I submit
that the expenses of his journey, as well as reasonable agency charges, may
properly be taken into account. A sirdari labourer cosis very nearly as much
as one supplied by a contractor, and it was recognised in 1882 that the em-
ployer should have some reasonable return for -all expenses incurred by him,
or on his behalf, in bringing up labourers. The system which has sprung up
is a great private emigration agency, over which we maintain such control as
seems essential to prevent abuses, but with which we interfere otherwise as
little as possible.

“The reasons why we thought it necessary to continue to allow penal con-
{racts by old immigrants or natives of the labour-disiricts have been fully
stated in our Despatch of October, 1891. Briefly stated, they are—

_that such contracts are necessary as the guid pro guo for decent lodging,

protection and general amenities on which we insist ;

that they are necessary to prevent enticement and desertion just when
labour is most needed ;

that the alternative would be engagements under Act XIII of 1859,
which gives the labourer no compensating advantages;

that there is great difficulty in distinguishing between old and new
labourers ; and, lastly,

that it is a manifest advantage to kecep all classes of labour under one

uniform law.
X
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“There is no reason whatever to doubt that the old hands and local
Jabourers take care to exact a bonus or other full consideration before execut-
ing a contract. A large proportion of these contracts are for one or two years
only, but if they wish to settle down for longer there is no reason why we
should prevent them. They will certainly not do so without a proportionate-
ly larger bonus. I should have been quite prepared fo cut down these con-
tracts by local labourers and re-engagements of old labourers to three years,
if it had been possible to distinguish them. But, as I have said, they are fully
competent to look after themselves, and section 112 has to cover all local con-
tracts, including those made at Dhubri or elsowhere on first arrival. The

advantages of a uniform law are so obvious that I strengly deprecate any
attempt to draw distinctions. '

“On the other hand, the Government of India have thought it wise to
limit to one year the term for which an agreement may be made otherwise
than in the presenee of a responsible officer. It is not that we think that
improper pressure is really exerted, except perhaps in very rare cases, but
some people certainly believe that it is employed, and it cannot be denied that
opportunities for using pressure do exist. . Officers will assuredly. take more
care about contracts actually entered into before them than about mere veri-
fication. There is a widespread apprehension, however unfounded it may be,
that verification is apt to degenerate into the simple issue—* did you sign, aye
orno?’’

His Honour THE LIEUTENANT-GOVERNOR said :—*“I confessthat I saw
with some regret that the Select Committee had agreed to this compromise
and had raised the term from three years to four years. Writing on behalf
of the Government of Bengal, I expressed my complete acquiescence in the
reduction to three years. For many years I have beld that view and I still
think it desirable, but I recognise that the matter is one.on which there is a
great deal to be said on both sides, and I attach the greatest weight to the
fact that the Assam Administration has opposed any reduction of the period.
I do not think it desirable to press the Bengal view al represented by the
Hon’ble Mr. Stevens and myself on behalf of the recruiting districts, against
the view of the Assam Administration and the tea-planters, as representing-
the labour-distriets.

“ Another argument had great weight with me, and I mention. it parti-
eularly becamse though I do not suppose I am more difficult to.convince
than most people, still I think that it seldom happens to us-to eome- down to
Council and have our views changed in the course of a debate. It certainly
was the opinion of the Government of Bengal in 1890 that the. enhancerent:
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of the contract period had decidedly increased the competition among the
arkatis for coolies, and so lately as February last Mr. Grimley, the Com-
missioner of Chota Nagpore, wrote that—

¢ 1 entirely approve of the propoesal to reduce the term of the contract from five to
three years, as it will have a tendency to reduce the chance of malpractices. The longer
the term of the contract, the higher the price sct ou his head, the keener the competition
for him among arkatis, and the greater the chance of abuses.”

“ This certainly was my impression, and it was borne out by what I was
told when I travelled in Chota Nagpore in July and November last, and it was
also shared by the Hon’ble Mr. Stevens. But from what my hon’ble friend
Mr. Buckingham has said there appears to be great doubt as to whether that
impression is based on any sound basis. At any rate he has put forward a
“ péra causa,” a cause which is probably true,and is sufficient, if true, to ;
-produce the results we see, whe i he asserts that it was not to the increase of
the period but to the increase of competition for coolies, due to the demand
for a larger amount of labour, that the increase in cost is attributable. I cer-
tainly think this may account for the facts and that the argument I relied on
bas not the same weight which I thought it had.

“ With regard to section 112, the case against the four-year period is
stronger. The view of the Belect Committee that the period of three years is
not sufficient to recoup the employer for expenses incurred does not at all
apply to the case of the local labourer whose period was to have been redaced
to three and is now raised tofour years, and I have even more reluctance to
accede to that alterationin the original Bill than to the first one. But, on
the other hand, my hon’ble friend 8ir Philip Hutchins has argued that it is
very desirable to make the law uniform. I have agreed, for the reasons
already stated, that for the Dhubri contracts the four-year period is the right
one, and unless you alter the law. the result will be that you will require a
different section for the Dhubri contracts and for the local residents of the
district, as it would be impossible to say in the same section that in the one
case there should be a maximum of four years and in the other that there
should not be such a maximum. It would be a difficult matter to effect such
an alteration in the draft of the Bill at the present moment, and I am there-
fore prepared 1 accept the Bill as it stands amended by the Seleot Committee ;
but I hope it will not be for very long. The time will come when the Coun-
cil and Your Excellency will feel justified in reducing the period from four
to three years, and by gentle steps of that kind we shall gradually reach that
object, which, we all aim.at,, of abolishing the anomalous conditions under which
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labour exists in Assam and by introducing free labour and free emigration
from Bengal and the North-West.”

The Hon’ble S1r ALEXANDER MILLER said :—* When this point was first
considered by the Beleot Committee there was a very distinct majority in
favour of maintaining the word ‘ three’ as it was foand in the draft Bill.
That, speaking for myself, was only altered to ‘four ’ on what I understood
to be a bargain on the part of the two gentlemen—the only two—of the Select
Committee who were anxious to maintain the longer period, that the conces-
sion of three to four would be accepted as settling the question as far as it
could be settled, and thereupon the word * four * was put into the draft Bill by
my casting vote—a vote which I wozld not have given had I supposed that
the question would be afterwards treated as open. It appears to me that the
only justification for these labourers being under & penal contract at all is
that it is to their interest that they should be brought up to the labour-dis-
trict, that they cannot bring themselves up there as they have not the means,
and it is not worth the while of the employers to bring them there unless they
have the hold over them which is given by a penal contract of this kind. The
question therefore to my mind, when you come to consider the time, is, what
is such a length of time as will fairly compensate the employer for his initial
expense and give him such a margin of profit as will make it worth his while
to bring the labourer up to Assam ? Now, I confess thatin the calculations
which we made in the Select Committee on the subject I was more or less
misled by the terms of section 142 of the Act. I am now satisfied, more espe-
cislly when 1 have the Hon’ble Mr. Buckingham’s evidence that sirdari
coolies are better than contractors’ coolies, and that you can get sirdari coolies
up to Dbubri for not more than Rs. 75, and then taking the estimate of sec-
tion 142 as a fair estimate of what a man’s labour was worth, I found that
three years amount to Rs. 108, and I think that, if you give a man labour
for this amount from labourers who one with another do not cost him more
than Rs. 75, the margin between the two is quite sufficient to make it worth
his while to run the risk of loss by death or desertion. Any extension of the
period of the penal contract seems to me calculated only to increase the pro-
fits of the contractor, at the expense of both labourer and employer. There-
fore, if my hon'ble friend Mr, Stevens presses his amendment to substitute the
word * three * for ¢ four ’ I shall vote for it.

¢ On the other question I cannot see that there is any hardship whatever to
an employer if he is obliged, in' case he desires tbat a labourer should enter into
2 fresh contract with him, to bring him before an officer who will see that the
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contract is a fair onc, and that the labourer has reccived a fair consideration
for entering into this penal contract ; and I was myself anxious that a clause
should be put into the Bill providing that it should be part of the duty of the
Inspector to see that the labourer had reccived adcquate consideration for
entering into the renmewed contract. The majority of Select Committeo,
however, thought that sections 111 and 112 as altered sufficiently safe-
guarded his interests. I cannot see any justification for allowing a man to
put bimself under a contract by which he is exposed to sudden arrest and:
imprisonment for six months without at least giving hiwn security of this kind.

“Then the provision in section 111 which now proposes to allow an
employer to enter into a labour-contract for a term rot excceding onc ycar is
under the peculiar circumstances of the case a usefal one, because it might
be extremely difficult for the employer to bring all thesc labourers up to the
central station and put them under new contracts, and therefore some oppor<-:
tunity must be given to the employer to keep those men with him for a ..
reasonable time until the contracts can be renewed. He can always arrango
for a visit of the Government officer within the year for the purpose of renew-
ing these contracts, and they can then be renewad for thrce or four years
according to the verms of the Act.

«T quite agree that under the circumstances of this Bill it is impossible to
put one term for the original contract and another for the local contract. The
Hon’ble Mr. Buckingham says that when a man is engaged only for a year
he will of course before consenting to a renewal ask for a further bonus. So
far from considering that an objection. I think it is ratheran argument in
favour of the proposal, because I do not think any one ought to be allowed to
enter into such a contract without getting, in some form, a handsome bonus,
and consequently I do not think that there would be any bhardship in it.”’

The Hon’ble Mz. BuckingeaM’s smendment that section 5 of the Bill as
amended by the Select Committee be omitted was then put and negatived.

The Hon’ble Mr. STEVENS’ amendment, that in the paragraph proposed
to be substituted for the penultimate paragraph of sectizn 9 of Act I of 1882
by section 5 of the Bill, for the word “four”’ the word * three’’ be substituted,
and the last thirty-six words omitted, was then put and negatived.

" The amendment of the Hon’ble MB. BuckiNcHAM that in the new scction
proposed to be substituted for section 111 of Act I of 1882 by section 12 of
the Bill the words  for any tcrm not excecding one ycar commencing from
the datc of the exccution of the contract” be onitted, was then put and
mgativad
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The following amendments, of which notice had been given by the Hon’ble
Mz. BuckiNeHAM, were then withdrawn :—

(1) that in the new section proposed to be substituted for section 112 of -
the said Act by the same section of the Bill, for the words * Not-
withstanding the provisions of section 111, any employer may .
enter into a labour-contract with any native of Indiain a labour- |
distriot for any term not exceeding four years commencing from

* the date of the execution of the contract, if he appears,” the
words “Any employer desirous of entering into a labour-contract
with any native of India in a labour-district may, instead of
executing such contragt under section 111, appear” be subs-
tituted ;

(2) that for séction 24 of the Bill the following be subatltnte&
namely :—

“24. To the last paragraph of sochon 142 of the said Act the following shall be
added, namely :—
‘Provided that the amount payable by a labourer to redeem the labour-
contract shall in no case excoed one hundred and fifty rupees.” ”’

The amendment by the Hon'ble Me. STEVENS that, in the section pro-
posed to be substituted for section 112 of the said Act by section 12 of the
Bill, for the word “‘4four”’ the word * three’’ be substituted, was then put
and negatived.

The amendment, of which notice had been given by the Hon’ble M=.
STRVENs, that in section 24 of the Bill, for the words *third and fourth
years’” the words *“ third year’’ be substituted, was then withdrawn.

nhe Hon'ble S1e Prmre HurcHINS then nmioved that the Bill, asamended,

_be passed. ' '
. The Motion was put and agreed to.

" "The Council adjourned to Thursday, the 30th March; 1893, His Excellency
m PresiDENT remarking that the discussion of the Financial Statement
‘would take place on that day.

_ J. M. MACPHERSON, .

- CALCUTTA ; Offg. Secy. to the Govt. of India,

The 30¢h March, 1893. Legislative Department.

Government of Iocis Central Printing Ofheo,~No, 48 L. D.—26-6-1015,~ 50,





